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NHRC.IN 

एनएचआरसी, भारत ने उत्तर-पश्चिम श्चिल्ली के अशोक श्चिहार इलाके में सीिर की सफाई के िौरान 

एक कममचारी की मौत और तीन अन्य के गंभीर रूप से घायल होने की खबर का स्वतः  संज्ञान श्चलया 

https://nhrc.nic.in/media/press-release/ 

पे्रस विज्ञप्ति 

राष्ट्र ीय मानि अविकार आयोग 

नई विल्ली: 22 वसतंबर, 2025 

एनएचआरसी, भारत ने उत्तर-पविम विल्ली के अशोक विहार इलाके में सीिर की सफाई के िौरान एक 

कममचारी की मौत और तीन अन्य के गंभीर रूप से घायल होने की खबर का स्वतः  संज्ञान वलया 

आयोग ने विल्ली के मुख्य सवचि, नगर आयुक्त और पुवलस आयुक्त को नोविस जारी कर िो सिाह के 

भीतर मामले की विसृ्तत ररपोिम मांगी 

राष्ट्र ीय मानि अविकार आयोग (एनएचआरसी), भारत ने एक मीविया ररपोिम का स्वतः  संज्ञान वलया है वजसमें 

कहा गया है वक 16 वसतंबर, 2025 को उत्तर-पविम विल्ली के अशोक विहार इलाके में सीिर की सफाई 

के िौरान एक कममचारी की मौत हो गई और तीन अन्य गंभीर रूप से घायल हो गए। कवित तौर पर, उनके 

सहकवममयो ंने कहा वक वजस वनजी वनमामण कंपनी ने उन्हें सीिर की सफाई के वलए वनयुक्त वकया िा, उसने 

उन्हें कोई सुरक्षा उपकरण उपलब्ध नही ंकराए िे। 

आयोग ने पाया है वक मीविया ररपोिम की सामग्री, यवि सत्य है, तो यह मानि अविकार उलं्लघन का एक 

गंभीर मुद्दा है। सिोच्च न्यायालय द्वारा विए गए वनिेशो ंऔर सभी राज्ो/ंसंघ राज् के्षत्ो ंको सफाई कममचाररयो ं

की सुरक्षा सुवनवित करने के वलए जारी राष्ट्र ीय मानि अविकार आयोग (एनएचआरसी) की परामशी के 

बािजूि, ऐसी िुखि घिनाएँ लगातार हो रही हैं। इसवलए, विल्ली सरकार के मुख्य सवचि, नगर वनगम 

आयुक्त और पुवलस आयुक्त को नोविस जारी कर िो सिाह के भीतर मामले की विसृ्तत ररपोिम मांगी गई 

है। इसमें जाँच की प्तथिवत और घायल कममचाररयो ंके स्वास्थ्य की जानकारी शावमल होने की अपेक्षा है। मृतको ं

के पररजनो ंऔर घायल कममचाररयो ंको विए गए मुआिजे का वििरण भी मांगा गया है। 

18 वसतंबर, 2025 को प्रकावशत मीविया ररपोिम के अनुसार, पुवलस वनयंत्ण कक्ष को 16 वसतंबर, 2025 

की िेर रात इस घिना के संबंि में एक कॉल प्राि हुई िी। पुवलस ने चारो ंपीव़ितो ंको िीन ियाल उपाध्याय 

(िीिीयू) अस्पताल पहँुचाया। िॉक्टरो ंने उनमें से एक को मृत घोवित कर विया, जबवक तीन अन्य को गंभीर 

हालत में आईसीयू में भती कराया गया। कंपनी के प्रबंिक से पूछताछ की जा रही है। 

*** 
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The New Indian Express 

NHRC takes suo motu cognisance, seeks report in Ashok Vihar sewer death 

According to the report, the workers had been engaged by a private construction 

company for cleaning work. Their colleagues alleged that they were not provided with any 

protective gear before entering the sewer. 

https://www.newindianexpress.com/cities/delhi/2025/Sep/23/nhrc-takes-suo-motu-

cognisance-seeks-report-in-ashok-vihar-sewer-death 

Express News Service | Updated on:  23 Sep 2025, 9:21 am 

2 min read 

NEW DELHI: The National Human Rights Commission (NHRC) has issued notices to the 

Delhi government, the Municipal Corporation of Delhi (MCD) and the city police 

commissioner over the death of a worker while cleaning a sewer in Northwest Delhi’s 

Ashok Vihar earlier this month. 

The commission said it has taken suo motu cognisance of a media report, noting that 

despite repeated directions by the Supreme Court and advisories by the NHRC itself, 

sanitation workers continue to die in unsafe working conditions. 

“Such tragic incidents are occurring frequently,” the panel observed, adding that the 

media report, if accurate, points to a “serious issue of human rights violation.” 

According to the report, the workers had been engaged by a private construction 

company for cleaning work. Their colleagues alleged that they were not provided with any 

protective gear before entering the sewer. 

Police had rushed all four workers to Deen Dayal Upadhyay Hospital, where one of them 

was declared “brought dead”, while the other three were in critical condition. 

The NHRC has directed the Delhi chief secretary, the MCD commissioner and the police 

commissioner to submit a detailed report within two weeks. 

The report is expected to cover the status of the police investigation, the health condition 

of the injured workers and details of compensation offered to the deceased worker’s 

family as well as to the survivors. 

The rights body has also asked for clarification on the role of the private construction 

company, whose manager is currently being questioned by the police. It reiterated that 

ensuring safety standards for sanitation workers is the responsibility of state authorities 

and municipal bodies, as mandated by the Supreme Court and reinforced through NHRC 

advisories. 

The commission stressed that accountability must be fixed to prevent recurrence of such 

deaths, which continue to highlight the vulnerability and unsafe working conditions of 

sanitation workers across the country. 
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Janta Se Rishta 

Delhi एनएचआरसी ने अशोक विहार में सफाई कममचारी की मौत पर ररपोर्म माांगी 

https://jantaserishta.com/delhi-ncr/delhi-nhrc-seeks-report-on-death-of-

sanitation-worker-in-ashok-vihar-4280299 

23 सितंबर 2025 

Delhi सिल्ली : राष्ट्र ीय मानवासिकार आयोग (एनएचआरिी) ने 16 सितंबर को सिल्ली के अशोक सवहार 

इलाके में िीवर की िफाई के िौरान एक िफाई कममचारी की मौत और तीन अन्य के गंभीर रूप िे घायल 

होने का स्वतः  िंज्ञान सलया है। आयोग ने सिल्ली के मुख्य िसचव, नगर आयुक्त और सिल्ली पुसलि आयुक्त 

को नोसिि जारी कर िो िप्ताह के भीतर घिना पर एक सवसृ्तत ररपोिम प्रसु्तत करने को कहा है। ररपोिम में 

पुसलि जााँच की स्थिसत, घायल कममचाररयो ंकी स्वास्थ्य स्थिसत और मृतक कममचारी के पररवार और घायलो ं

को सिए जाने वाले मुआवजे का सववरण शासमल होना चासहए। 

एनएचआरिी के अनुिार, यह मामला मानवासिकार उलं्लघन की सचंताओ ंको जन्म िेता है। आयोग ने कहा, 

"िवोच्च न्यायालय के सनिेशो ंऔर िभी राज्ो ंव कें द्र शासित प्रिेशो ंको िफाई कममचाररयो ंकी िुरक्षा 

िुसनसित करने के सलए एनएचआरिी की िलाह के बावजूि, ऐिी िुखि घिनाएाँ  अक्सर हो रही हैं।" यह 

घिना 18 सितंबर को मीसिया ररपोिों के बाि िामने आई, सजिमें बताया गया सक एक सनजी सनमामण कंपनी 

ने अशोक सवहार में सबना िुरक्षा उपकरण सिए िीवर की िफाई के सलए चार लोगो ंको सनयुक्त सकया िा। 

16 सितंबर की िेर रात पुसलि सनयंत्रण कक्ष को स्थिसत के बारे में िूचना िी गई। 

पुसलि कसममयो ंने चारो ंमज़िूरो ंको िीन ियाल उपाध्याय (िीिीयू) अस्पताल पहाँचाया। िॉक्टरो ंने उनमें िे 

एक को मृत घोसित कर सिया, जबसक अन्य तीन को गंभीर हालत में गहन सचसकत्सा इकाई (आईिीयू) में 

भती कराया गया। पुसलि ने बताया सक मज़िूरो ंको तैनात करने के सलए सज़मे्मिार कंपनी प्रबंिक िे पूछताछ 

की गई है। अब, िवोच्च न्यायालय ने अपने पहले के फैिलो ंमें िरकारो ंको िीवर की िफाई के सलए मशीनो ं

का इसे्तमाल करने और उन जगहो ंपर िफाई कममचाररयो ंको िुरक्षा उपकरण उपलब्ध कराने का सनिेश 

सिया है जहााँ मैनु्यअल प्रवेश अपररहायम है। लेसकन िफाई कममचाररयो ंकी काम के िौरान मौत का मामला 

बेरोकिोक जारी है क्ोसंक राष्ट्र ीय िफाई कममचारी आयोग (एनिीएिके) द्वारा जारी आाँकडो ंके अनुिार, 

2017 िे िीवर या िेसिक िैंक िाफ करते हए औितन हर पााँचवें सिन एक िफाई कममचारी की मौत हई 

है। 
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Janta Se Rishta 

सीवर सफाई में मजदूर की मौत, NHRC ने ददल्ली सरकार और नगर आयुक्त को नोदिस भेजा 

https://jantaserishta.com/delhi-ncr/nhrc-issues-notice-to-delhi-government-and-

municipal-commissioner-after-worker-dies-while-cleaning-sewer-4280348 

Kiran23 Sept 2025 9:36 AM | 23 सितंबर 2025 

Delhi सिल्ली : राष्ट्र ीय मानवासिकार आयोग (एनएचआरिी) ने िोमवार को कहा सक उिने सिल्ली िरकार, 

नगर आयुक्त और शहर के पुसिि प्रमुख को नोसिि जारी कर इि महीने की शुरुआत में अशोक सवहार में 

िीवर की िफाई के िौरान एक कममचारी की मौत और तीन अन्य के गंभीर रूप िे घायि होने की घिना 

पर सवसृ्तत ररपोिम मांगी है। िफाई कममचाररयो ंकी िुरक्षा िुसनसित करने के सिए िवोच्च न्यायािय द्वारा सिए 

गए सनिेशो ंऔर िभी राज्ो ंव कें द्र शासित प्रिेशो ंको एनएचआरिी द्वारा जारी की गई ििाह के बावजूि, 

ऐिी िुखि घिनाएं "अक्सर हो रही हैं", मानवासिकार आयोग ने एक बयान में कहा। 

आयोग ने "एक मीसिया ररपोिम का स्वतः  िंज्ञान सिया है सजिमें कहा गया था सक 16 सितंबर को उत्तर-पसिम 

सिल्ली के अशोक सवहार इिाके में एक िीवर की िफाई के िौरान एक कममचारी की मौत हो गई और तीन 

अन्य गंभीर रूप िे घायि हो गए।" बयान में कहा गया है सक कसथत तौर पर, उनके िहकसममयो ंने कहा सक 

सजि सनजी सनमामण कंपनी ने उन्हें िफाई के काम के सिए सनयुक्त सकया था, उिने कसथत तौर पर कोई 

िुरक्षा उपकरण उपिब्ध नही ंकराया था। 

आयोग ने पाया है सक मीसिया ररपोिम की िामग्री, यसि ित्य है, तो मानवासिकार उलं्लघन का गंभीर मुद्दा 

उठाती है। इिसिए, आयोग ने सिल्ली िरकार के मुख्य िसचव, सिल्ली नगर सनगम आयुक्त और शहर के 

पुसिि आयुक्त को नोसिि जारी कर िो िप्ताह में सवसृ्तत ररपोिम मांगी है। इिमें जााँच की स्थथसत और घायि 

श्रसमको ंके स्वास्थ्य की जानकारी शासमि होने की उम्मीि है। बयान में कहा गया है सक मृतको ंके पररजनो ं

और घायि श्रसमको ंको सिए गए मुआवजे का सववरण भी मांगा गया है। 18 सितंबर को प्रकासशत मीसिया 

ररपोिम के अनुिार, पुसिि सनयंत्रण कक्ष को 16 सितंबर की िेर रात घिना के िंबंि में एक कॉि आया था। 

पुसिि चारो ंपीस़ितो ंको िीन ियाि उपाध्याय अस्पताि िे गई। िॉक्टरो ंने उनमें िे एक को 'मृत' घोसित 

कर सिया, जबसक तीन अन्य को गंभीर हाित में आईिीयू में भती कराया गया। कंपनी के प्रबंिक िे पूछताछ 

की जा रही है। 
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KalingaTV 

Alleged custodial death in Odisha, compensation of Rs. 50 lakh demanded 

Following allegations of custodial death in Odisha and suspension of three cops, the 

NHRC has demanded an impartial probe into the matter. 

https://kalingatv.com/odisha/alleged-custodial-death-in-odisha-compensation-of-rs-50-

lakh-demanded/ 

By Sudeshna Panda On Sep 23, 2025 

Cuttack: A case has been filed with the National Human Rights Commission (NHRC) for 

compensation of Rs 50 lakh in the alleged custodial death in Odisha. The Odisha Crime 

Branch has prayed for an impartial investigation into the incident. 

An application has been made for a CCTV footage of the Choudwar Police Station under 

the supervision of the District Judge. A report has been sought from the Chief Secretary 

and DG regarding whether CCTV has been installed in all police stations in the state as 

per the Supreme Court guidelines. 

The case has been filed by the human rights activist Jayant Das. Three police personnel 

have been suspended allegedly due to custodial death in Odisha. The incident took place 

in the Choudwar Police Station of Cuttack district. 

According to reports, there occured a suspicious death of a person detained in custody 

at the Choudwar police station. Following the incident, the ACP, Sub Inspector (SI) and 

constable have been suspended. 

“On the direction of Chief Minister Mohan Charan Majhi, ACP Biswa Ranjan Sahu, in 

charge of Choudwar police station, has been suspended after a report of custodial death 

in the police station,” read a statement issued by the Chief Minister’s office. 

Similarly, police station SI Niranjan Goda and constable Kamal Lochan Majhi have also 

been suspended. It is worth mentioning here that, Rasananda Nayak, a resident of 

Dhenkanal district who was detained at the Choudwar police station in a vehicle theft 

case died suspiciously at the police station. 

The Choudwar police admitted the youth to SCB Medical College in a critical condition 

last night. The doctor declared him dead there. The police had detained him following a 

complaint in a vehicle theft case. The accused had been detained by the police since 

yesterday. His wife has filed a complaint that it was a custodial death and that the police 

beat Rasananda to death. However, it is yet to be ascertained how the death occured. 

Further detailed reports awaited in this regard. 
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Prameyanews 

Custodial death at Choudwar Police Station: Three officers suspended, NHRC case 

filed 

https://www.prameyanews.com/custodial-death-at-choudwar-police-station-three-

officers-suspended-nhrc-case-filed 

Published By : admin | September 23, 2025 9:19 AM   

Cuttack, Sept 23: A man accused in a vehicle theft case died under suspicious 

circumstances while in custody at Choudwar Police Station, triggering widespread 

outrage and leading to the suspension of three police personnel. 

The deceased, identified as Rasananda Nayak of Dhenkanal, was picked up by 

Choudwar police on Saturday. According to his family, Nayak died by suicide following 

alleged custodial torture. The incident occurred on Monday, and a formal complaint has 

been lodged by the family accusing the police of foul play. 

In response, authorities have suspended ACP Bishwaranjan Sahu, SI Niranjan Gouda, 

and OFP Constable Kamal Lochan Majhi for their alleged involvement. The post-mortem 

of the deceased was conducted at SCB Medical College and Hospital, in the presence of 

a magistrate, senior police officials, and family members. The entire procedure was video 

recorded as per protocol. 

Meanwhile, human rights activist Jayanta Sahu has filed a complaint with the National 

Human Rights Commission (NHRC), seeking a thorough investigation by the Crime 

Branch. The petition also demands Rs50 lakh in compensation for the victim’s family, 

criminal proceedings against the suspended officers, and mandatory CCTV surveillance 

in all police stations across the state. 

A request has also been made for immediate examination of CCTV footage from 

Choudwar Police Station to ascertain the sequence of events leading to Nayak’s death. 

The case has intensified calls for greater accountability and transparency in custodial 

procedures in Odisha. 
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India Education Diary 

NHRC, India’s ITEC Executive capacity-building programme on human rights in 

partnership with the MEA for senior functionaries of NHRIs of the Global South 

begins in New Delhi 

https://indiaeducationdiary.in/nhrc-indias-itec-executive-capacity-building-programme-

on-human-rights-in-partnership-with-the-mea-for-senior-functionaries-of-nhris-of-the-

global-south-begins-in-new-delhi/ 

Byiednewsdesk 

September 23, 2025 

The six-day Indian Technical and Economic Cooperation (ITEC) Executive Capacity 

Building Programme on human rights for National Human Rights Institutions (NHRIs) of 

the Global South began in New Delhi today. The programme is being organised by the 

National Human Rights Commission (NHRC), India, in collaboration with the Ministry of 

External Affairs (MEA). It has brought together 43 senior-level functionaries from 12 

NHRIs of Mauritius, Jordan, Georgia, Philippines, Qatar, Fiji, Uzbekistan, Bolivia, Nigeria, 

Mali, Morocco and Paraguay. Designed to strengthen the institutional capacities of NHRIs 

of the Global South, the programme underscores NHRC India’s commitment to fostering 

global dialogue on human rights, advancing South-South cooperation and promoting 

rights-based governance. 

Inaugurating the programme, NHRC, India Chairperson, Justice Shri V. 

Ramasubramanian, reflected on the current global landscape. He observed that today’s 

world is marked by protests, anger, frustration, inequality, uncertainty and political unrest. 

Citing an international think tank-Carnegie’s Global Protest Tracker Report, he noted that 

in the past year alone, more than a hundred protests erupted in various parts of the world, 

driven by factors such as anger, frustration, abuse of power, perceived government 

corruption and suppression of media. Between 2022 and 2025, protests even toppled 

governments in three of India’s neighbouring countries. He said that the significant point 

to note was that in countries where human rights institutions are very strong, such protests 

did not escalate into violence. These institutions act as safety valves for public discontent. 

Unfortunately, in some countries, human rights institutions are perceived as being anti-

government, while they actually are people friendly. 

Justice Ramasubramanian further highlighted India’s unique cultural diversity with its 

various religious faiths, castes, languages, dialects and art forms, all thriving together in 

unity through shared traditions and values. He also noted that Global South nations have 

rich traditions and unique experiences in addressing human rights issues. NHRC, India 

through ITEC Executive Capacity Building Programmes, seeks to provide a forum to learn 

together, share and grow together, in keeping with the spirit of the Vedic ethos of 

Vasudhaiva Kutumbakam i.e. the world as one family. 
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Earlier, in his opening remarks, NHRC, India Secretary General, Shri Bharat Lal, 

emphasised that human rights are always evolving and not static. He underlined India’s 

tradition of sharing knowledge and wisdom for the greater good of humanity. This training 

programme has been designed with the expectation of mutual learning on issues of 

common concern across the Global South. These challenges may span diverse areas 

from energy security and climate change to cyber security and emerging technologies 

like artificial intelligence. He called upon the Global South to unite in advancing socio-

economic and human development to secure collective well-being and expressed the 

hope that the interactive sessions would help identify emerging challenges of global 

relevance. 

Welcoming the participants, Shri Samir Kumar, Joint Secretary, NHRC, outlined the 

programme structure and interactive sessions to follow. The delegates expressed their 

gratitude and appreciated the role of NHRC, India in providing this opportunity for 

multilateral dialogue on global human rights issues. Smt. Saidingpui Chhakchhuak, Joint 

Secretary, NHRC delivered the vote of thanks. 

The capacity-building programme will feature multiple sessions led by eminent national 

and international experts, offering the participants valuable insights into various 

dimensions of human rights as well as cultural and historical perspectives. 
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Times of India 

HC stays EOW probe against 558 aided madrassas in UP 

https://timesofindia.indiatimes.com/india/hc-stays-eow-probe-against-558-aided-

madrassas-in-up/articleshow/124080582.cms 

TNN | Sep 24, 2025, 04.43 AM IST 

PRAYAGRAJ: The Allahabad high court has stayed an inquiry by the economic offences 

wing (EOW) of Uttar Pradesh Police against 558 govt-aided madrassas in the state. 

The probe was being conducted in compliance with directions issued by National Human 

Rights Commission (NHRC) to the EOW director general on a complaint submitted by 

one Mohd Talha Ansari about illegal recruitments, forged appointments and misuse of 

funds in a large number of madrassas, especially during the Covid-19 period. 

Writ petitions were filed in HC by associations of madrassa managers and teachers, 

seeking quashing of the NHRC directives, issued this year on Feb 28, April 23 and June 

11, and the consequent govt order dated April 23. 

A division bench comprising Justice Saral Srivastava and Justice Amitabh Kumar Rai, 

while staying the orders on Sept 22, issued notices to NHRC and the complainant, and 

posted the matter for Nov 17. The court directed the respondents to file their reply within 

four weeks. 

The petitioners submitted before the court that under Section 12 of the Protection of 

Human Rights Act, 1993, functions of the NHRC are specifically enumerated - it may 

inquire suo motu, or on a petition presented by a victim or any person on his/her behalf, 

or on the basis of a court direction/order. However, in the present case, none of the 

conditions were met. It was further said Section 36(2) of the Act clearly states NHRC shall 

not inquire into any matter after the expiry of one year from the date on which the alleged 

act constituting violation of human rights is said to have been committed. 

The petitioners said the complaint is silent regarding the date of the alleged act 

constituting violation of human rights, and since the averments made therein are vague 

and do not disclose any specific date, it is not possible to ascertain whether the complaint 

was filed within one year from the date of the alleged violation. NHRC had directed a 

criminal and financial probe with focus on the alleged illegal appointment of 308 teachers 

and fraudulent use of madrassa and mosque land grants. 
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Times of India 

HC stays EOW inquiry against558 aided madrassas in state 

https://timesofindia.indiatimes.com/city/allahabad/hc-stays-eow-inquiry-against558-

aided-madrassas-in-state/amp_articleshow/124075846.cms 

Rajesh Kumar Pandey | TNN | Sep 24, 2025, 05:35 IST 

Prayagraj: The Allahabad high court has stayed the economic offences wing inquiry 

against 558 aided madrassas in the state. 

The probe was being conducted in pursuance of direction issued by National Human 

Rights Commission (NHRC) to director general, EOW, UP to inquire into the matter on a 

complaint made by one Mohd Talha Ansari against the said madrassas. 

While challenging the direction as well as the inquiry, a petition was filed before high court 

with request to quash the orders dated Feb 28, 2025, April 23, 2025, and June 11, 2025, 

passed by NHRC, New Delhi. 

The petition further prayed to quash the consequential govt order dated April 23, 2025, 

whereby pursuant to the aforesaid directions of the NHRC, a roving inquiry was being 

conducted into all 558 aided madrassas by the EOW. 

A division bench comprising Justice Saral Srivastava and Justice Amitabh Kumar Rai 

while staying the orders on Sept 22 has directed to issue notice to NHRC as well as to 

the complainant and fixed Nov 17, 2025, as next date of hearing. 

It was submitted before the court that under section 12 of the Protection of Human Rights 

Act, 1993, the functions of the commission are specifically enumerated. It was further 

submitted that section 36(2) of the Act clearly provides that the commission shall not 

inquire into any matter after the expiry of one year from the date on which the alleged act 

constituting violation of human rights is said to have been committed. 

It was further submitted before the court that under section 12-A, the commission may 

inquire suo motu, or on a petition presented by a victim or any person on his behalf, or on 

the basis of any direction or order of any court. However, in the present case, none of the 

conditions stipulated under section 12-A are attracted. 

It was further urged that the complaint is silent regarding the date of the alleged act 

constituting violation of human rights, and since the averments made therein are vague 

and do not disclose any specific date, it is not possible to ascertain whether the complaint 

was filed within one year from the date of the alleged violation. Hence, it is submitted that 

the entire exercise undertaken by commission is without jurisdiction. 

The court directed respondents to file their respective replies within four weeks. 

 

TIMES OF INDIA, Online, 24.9.2025
Page No. 0, Size:(0)cms X (0)cms.

https://timesofindia.indiatimes.com/city/allahabad/hc-stays-eow-inquiry-against558-aided-madrassas-in-state/amp_articleshow/124075846.cms
https://timesofindia.indiatimes.com/city/allahabad/hc-stays-eow-inquiry-against558-aided-madrassas-in-state/amp_articleshow/124075846.cms


Hindu 

Allahabad High Court stays EOW probe against 558 aided madrassas in Uttar 

Pradesh 

The petition added that the Act clearly states that the commission shall not inquire into 

any matter after the expiry of one year 

https://www.thehindu.com/news/national/uttar-pradesh/allahabad-high-court-stays-eow-

probe-against-558-aided-madrassas-in-uttar-pradesh/article70085628.ece/amp/ 

Published - September 23, 2025 11:18 pm IST - NEW DELHI 

The Hindu Bureau 

The Allahabad High Court, earlier this week, stayed a probe by the Economic Offence 

Wing (EOW) against 558 aided madrassas in Uttar Pradesh. 

The probe into alleged violations of human rights in the Madrassas was being conducted 

by the EOW on the directions of the National Human Rights Commission, which acted on 

a complaint made by a person named Mohammad Talha Ansari. 

The Islamic educational institutions challenged the probe as well as the directions of the 

NHRC in the HC earlier this year. 

A bench of justices Saral Srivastava and Amitabh Kumar Rai stayed the probe by the 

EOW on September 22. The court has also issued notice to the NHRC as well as to the 

complainant and fixed November 17 as the next date of hearing. 

The petitioners submitted before the court that the functions of the commission are 

specifically enumerated under Section 12 of the Protection of Human Rights Act, 1993. 

The petition added that Section 36(2) of the Act clearly states that the commission shall 

not inquire into any matter after the expiry of one year from the date on which the alleged 

act constituting violation of human rights took place. 

The petition further cited that complaint is silent regarding the date of the alleged act of 

human rights violation and since the averments made therein are vague and do not 

disclose any specific date, it is not possible to ascertain whether the complaint was filed 

within one year from the date of the alleged violation. 

Hence, it is submitted that the entire exercise undertaken by the commission is without 

jurisdiction. 
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Free Press Journal 

Allahabad HC Stays Probe Into 558 Aided Madrassas In Uttar Pradesh By Economic 

Offences Wing 

The probe of alleged violation of human rights was being conducted by the Economic 

Offences Wing in pursuance of a direction issued by the National Human Rights 

Commission based on a complaint made by a man named Mohammad Talha Ansari 

against these madrassas. 

https://www.freepressjournal.in/education/allahabad-hc-stays-probe-into-558-aided-

madrassas-in-uttar-pradesh-by-economic-offences-wing 

PTI Updated: Tuesday, September 23, 2025, 04:48 PM IST 

Prayagraj: The Allahabad High Court has stayed a probe against 558 aided madrassas 

in Uttar Pradesh by the Economic Offences Wing. 

The probe of alleged violation of human rights was being conducted by the Economic 

Offences Wing in pursuance of a direction issued by the National Human Rights 

Commission based on a complaint made by a man named Mohammad Talha Ansari 

against these madrassas. 

Challenging the direction as well as the inquiry, a petition was filed before the high court 

seeking to quash the orders of the NHRC dated February 28, April 23, and June 11. 

The petition further prayed for quashing a consequential government order of April 23 for 

the inquiry. 

On Monday, a bench of justices Saral Srivastava and Amitabh Kumar Rai while staying 

the orders issued notice to the NHRC as well as to the complainant, fixed November 17 

as the next date of hearing. 

It was submitted before the court that under Section 12 of the Protection of Human Rights 

Act, 1993, the functions of the commission are specifically enumerated. 

It was further submitted that Section 36(2) of the Act clearly provides that the commission 

shall not inquire into any matter after the expiry of one year from the date on which the 

alleged act constituting violation of human rights is said to have been committed. 

It was also submitted before the court that under Section 12-A, the commission may 

inquire suo motu, or on a petition presented by a victim or any person on his behalf, or on 

the basis of any direction or order of any court. 

However, in the present case, none of the conditions stipulated under Section 12-A is 

attracted. 

The petition further urged that the complaint is silent regarding the date of the alleged act 

constituting violation of human rights and since the averments made therein are vague 
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and do not disclose any specific date, it is not possible to ascertain whether the complaint 

was filed within one year from the date of the alleged violation. 

Hence, it is submitted that the entire exercise undertaken by the commission is without 

jurisdiction. 

The court directed respondents to file their respective replies within four weeks. 

(Except for the headline, this article has not been edited by FPJ's editorial team and is 

auto-generated from an agency feed.) 
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Hindustan Times 

Allahabad HC stays EOW probe into 558 aided madrasas 

https://www.hindustantimes.com/cities/lucknow-news/allahabad-hc-stays-eow-probe-

into-558-aided-madrasas-101758641305329.html 

By HT Correspondent, Prayagraj 

Published on: Sept 23, 2025 08:58 pm IST 

The probe was initiated following directions from the National Human Rights Commission 

(NHRC) after a complaint by one Mohammad Talha Ansari alleging human rights 

violations in these institutions. Acting on the complaint, the NHRC issued orders on 

February 28, April 23, and June 11, 2025, prompting the state government to direct the 

EOW to investigate on April 23. 

The Allahabad high court has stayed the ongoing Economic Offences Wing (EOW) 

investigation into 558 government-aided madrasas and asked the state government to 

respond in the matter. 

The probe was initiated following directions from the National Human Rights Commission 

(NHRC) after a complaint by one Mohammad Talha Ansari alleging human rights 

violations in these institutions. Acting on the complaint, the NHRC issued orders on 

February 28, April 23, and June 11, 2025, prompting the state government to direct the 

EOW to investigate on April 23. 

The court, comprising Justice Saral Srivastava and Justice Amitabh Kumar Rai, passed 

the order on a petition filed by the Teachers’ Association of Madaris Arabia along with two 

others. NHRC directives, as well as the state government’s follow-up order, argued that 

the inquiry was without jurisdiction 

The petitioners contended that under Section 12 of the Protection of Human Rights Act, 

1993, the NHRC’s powers are limited, and Section 36(2) bars inquiries into complaints 

older than one year from the alleged violation. The respondents have been directed to file 

their reply by the next hearing, scheduled for November 17. 
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Law Trend 

Allahabad High Court Stays EOW Probe Against 558 Aided Madrassas in Uttar 

Pradesh  

https://lawtrend.in/allahabad-high-court-stays-eow-probe-against-558-aided-madrassas-

in-uttar-pradesh/ 

By Law Trend | September 23, 2025 4:37 PM 

The Allahabad High Court has stayed an inquiry initiated by the Economic Offences Wing 

(EOW) into 558 aided madrassas across Uttar Pradesh, following directions issued by 

the National Human Rights Commission (NHRC). 

The probe stemmed from a complaint filed by one Mohammad Talha Ansari alleging 

human rights violations in the functioning of these institutions. Acting on the complaint, 

the NHRC had passed orders on February 28, April 23, and June 11, prompting the state 

government to issue a consequential order for the inquiry on April 23. 

The madrassas approached the high court challenging the NHRC directives as well as 

the state government’s follow-up order, arguing that the inquiry was without jurisdiction. 

They contended that under Section 12 of the Protection of Human Rights Act, 1993, the 

powers of the NHRC are specifically defined, and Section 36(2) prohibits the Commission 

from inquiring into matters older than one year from the date of the alleged violation. 

It was further submitted that under Section 12-A, the NHRC can take cognisance of cases 

suo motu, on a victim’s petition, or on a court’s direction. However, none of these 

conditions were met in the present matter. The petition also highlighted that the complaint 

was vague and lacked a specific date of the alleged violations, making it impossible to 

ascertain whether the claim was filed within the statutory one-year period. 

A bench of Justices Saral Srivastava and Amitabh Kumar Rai, after hearing the 

submissions, stayed the NHRC and state government’s orders. The court has issued 

notices to the NHRC and the complainant, seeking their replies within four weeks. The 

matter has been listed for further hearing on November 17. 
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ETV Bharat 

Allahabad HC Stays Probe Against 558 Aided Madrassas In UP By Economic 

Offences Wing 

The court stayed a probe against 558 aided madrassas in Uttar Pradesh by the EOW. 

https://www.etvbharat.com/amp/en/!state/allahabad-hc-stays-probe-against-558-aided-

madrassas-in-up-by-economic-offences-wing-enn25092303848 

By PTI | Published : September 23, 2025 at 7:10 PM IST 

2 Min Read 

Prayagraj:The Allahabad High Court has stayed a probe against 558 aided madrassas in 

Uttar Pradesh by the Economic Offences Wing. 

The probe of alleged violation of human rights was being conducted by the Economic 

Offences Wing in pursuance of a direction issued by the National Human Rights 

Commission based on a complaint made by a man named Mohammad Talha Ansari 

against these madrassas. 

Challenging the direction as well as the inquiry, a petition was filed before the high court 

seeking to quash the orders of the NHRC dated February 28, April 23, and June 11. The 

petition further prayed for quashing a consequential government order of April 23 for the 

inquiry. 

On Monday, a bench of justices Saral Srivastava and Amitabh Kumar Rai while staying 

the orders issued notice to the NHRC as well as to the complainant, fixed November 17 

as the next date of hearing. 

It was submitted before the court that under Section 12 of the Protection of Human Rights 

Act, 1993, the functions of the commission are specifically enumerated. 

It was further submitted that Section 36(2) of the Act clearly provides that the commission 

shall not inquire into any matter after the expiry of one year from the date on which the 

alleged act constituting violation of human rights is said to have been committed. 

It was also submitted before the court that under Section 12-A, the commission may 

inquire suo motu, or on a petition presented by a victim or any person on his behalf, or on 

the basis of any direction or order of any court. However, in the present case, none of the 

conditions stipulated under Section 12-A is attracted. 

The petition further urged that the complaint is silent regarding the date of the alleged act 

constituting violation of human rights and since the averments made therein are vague 

and do not disclose any specific date, it is not possible to ascertain whether the complaint 

was filed within one year from the date of the alleged violation. 
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Hence, it is submitted that the entire exercise undertaken by the commission is without 

jurisdiction. The court directed respondents to file their respective replies within four 

weeks. 
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Devdiscourse 

Allahabad High Court Halts Probe into Madrassas: A Human Rights Tug of War 

The Allahabad High Court has stayed an investigation by the Economic Offences Wing 

against 558 aided madrassas in Uttar Pradesh. The probe was initially launched based 

on a complaint to the NHRC alleging human rights violations. The court cited jurisdictional 

issues and procedural lapses during the inquiry. Responses are due in four weeks. 

https://www.devdiscourse.com/article/law-order/3637752-allahabad-high-court-halts-

probe-into-madrassas-a-human-rights-tug-of-war?amp 

Devdiscourse News Desk| Prayagraj | India 

Updated: 23-09-2025 16:00 IST | Created: 23-09-2025 16:00 IST 

The Allahabad High Court has issued a stay order on an inquiry by the Economic 

Offences Wing against 558 aided madrassas in Uttar Pradesh. The probe was conducted 

following a complaint filed with the National Human Rights Commission (NHRC) alleging 

human rights violations. 

A petition challenging the directions and inquiry was filed, calling for the quashing of 

NHRC's orders dated February 28, April 23, and June 11. The petition argues that the 

orders violate jurisdictional limits and procedural requirements as stipulated under 

Sections 12 and 36(2) of the Protection of Human Rights Act, 1993. 

Justices Saral Srivastava and Amitabh Kumar Rai suspended the orders and scheduled 

the next hearing for November 17. The court directed all respondents to submit their 

replies within four weeks, pointing out the lack of specific dates in the complaint, a 

requirement for jurisdiction. 

(With inputs from agencies.) 
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The Print 

Allahabad HC stays probe against 558 aided madrassas in UP by Economic 

Offences Wing 

Prayagraj, Sep 23 (PTI) The Allahabad High Court has stayed a probe against 558 aided 

madrassas in Uttar Pradesh by the Economic Offences Wing. The probe of alleged 

violation of human rights was being conducted by the Economic Offences Wing in 

pursuance of a direction issued by the National Human Rights Commission based on a 

[…] 

https://theprint.in/india/allahabad-hc-stays-probe-against-558-aided-madrassas-in-up-

by-economic-offences-wing/2749257/?amp 

PTI     23 September, 2025 04:05 pm IST 

 Prayagraj, Sep 23 (PTI) The Allahabad High Court has stayed a probe against 558 aided 

madrassas in Uttar Pradesh by the Economic Offences Wing. 

The probe of alleged violation of human rights was being conducted by the Economic 

Offences Wing in pursuance of a direction issued by the National Human Rights 

Commission based on a complaint made by a man named Mohammad Talha Ansari 

against these madrassas. 

Challenging the direction as well as the inquiry, a petition was filed before the high court 

seeking to quash the orders of the NHRC dated February 28, April 23, and June 11. 

The petition further prayed for quashing a consequential government order of April 23 for 

the inquiry. 

On Monday, a bench of justices Saral Srivastava and Amitabh Kumar Rai while staying 

the orders issued notice to the NHRC as well as to the complainant, fixed November 17 

as the next date of hearing. 

It was submitted before the court that under Section 12 of the Protection of Human Rights 

Act, 1993, the functions of the commission are specifically enumerated. 

It was further submitted that Section 36(2) of the Act clearly provides that the commission 

shall not inquire into any matter after the expiry of one year from the date on which the 

alleged act constituting violation of human rights is said to have been committed. 

It was also submitted before the court that under Section 12-A, the commission may 

inquire suo motu, or on a petition presented by a victim or any person on his behalf, or on 

the basis of any direction or order of any court. 

However, in the present case, none of the conditions stipulated under Section 12-A is 

attracted. 

The petition further urged that the complaint is silent regarding the date of the alleged act 

constituting violation of human rights and since the averments made therein are vague 
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and do not disclose any specific date, it is not possible to ascertain whether the complaint 

was filed within one year from the date of the alleged violation. 

Hence, it is submitted that the entire exercise undertaken by the commission is without 

jurisdiction. 

The court directed respondents to file their respective replies within four weeks. PTI COR 

RAJ ZMN 

This report is auto-generated from PTI news service. ThePrint holds no responsibility for 

its content. 
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Sandeshwahak 

इलाहाबाद हाईकोर्ट से UP के 558 मदरसो ों को बड़ी राहत, EOW जाोंच पर लग़ी रोक 

मानवाधिकार आयोग के आदेश को कोर्ट ने बताया अधिकार के्षत्र से बाहर; धशक्षकोों को भी धमली बडी राहत 

https://www.thesandeshwahak.com/allahabad-high-court-grants-major-relief-to-558-

madrasas-in-up-eow-probe-put-on-hold/ 

By Rahul Mishra On Sep 23, 2025 

Sandesh Wahak Digital Desk: उत्तर प्रदेश के 558 अनुदाधनत मदरसोों की आधथटक अपराि शाखा 

(EOW) द्वारा की जा रही जाोंच पर इलाहाबाद हाईकोर्ट ने रोक लगा दी है। कोर्ट ने कें द्रीय मानवाधिकार 

आयोग (National Human Rights Commission) के जाोंच कराने के आदेश को उसके अधिकार के्षत्र से 

बाहर बताया है। 

क्या था पूरा मामला? 

दरअसल, बाराबोंकी धनवासी मोहम्मद तलहा अोंसारी की धशकायत पर कें द्रीय मानवाधिकार आयोग ने इन 

मदरसोों में धवत्तीय अधनयधमतताओों की जााँच EOW से कराने का आदेश धदया था। इस आदेश के खखलाफ 

र्ीचसट एसोधसएशन मदाररस अरधबया उत्तर प्रदेश ने इलाहाबाद हाईकोर्ट में एक याधचका दायर की थी। 

एसोधसएशन के महासधचव दीवान साहेब जमाों ने बताया धक याधचका में आयोग के अधिकार के्षत्र को चुनौती 

दी गई थी। कोर्ट ने एसोधसएशन के वकील के तकों से सहमत होते हुए कहा धक मानवाधिकार आयोग कोई 

सेवा न्यायाधिकरण नही ों है जो धनयुखियोों की जाोंच करेगा। कोर्ट ने यह भी कहा धक मदरसे से जुडे मामलोों 

की जाोंच कराने का अधिकार आयोग के पास नही ों है। इसके अलावा, कोर्ट ने यह भी कहा धक मदरसोों की 

धनयमावली में EOW से जाोंच कराने का कोई प्राविान नही ों है। 

धशक्षकोों को भी धमली राहत 

कोर्ट के इस फैसले से काधमल और फाधजल प्रमाणपत्रोों पर धनयुि धशक्षकोों को सबसे बडी राहत धमली है। 

कें द्रीय मानवाधिकार आयोग ने इन प्रमाणपत्रोों को सुप्रीम कोर्ट द्वारा असोंवैिाधनक घोधित धकए जाने के बाद 

इन धशक्षकोों के वेतन भुगतान को धवत्तीय भ्रष्टाचार माना था और इसी आिार पर EOW जाोंच के आदेश धदए 

थे। हालाोंधक, कोर्ट ने इस जाोंच पर रोक लगाकर मदरसोों और धशक्षकोों दोनोों को बडी राहत दी है। 
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Navjivan 

यूपी में सहायता प्राप्त 558 मदरस ों की जाोंच पर इलाहाबाद हाईक र्ट ने लगाई र क, NHRC और 

शिकायतकताट क  न शर्स 

तल्हा अंसारी नामक एक व्यक्ति ने इन मदरस  ंके क्तिलाफ शिकायत दर्ज कराई थी, शर्स पर मानवाशिकार 

आय ग ने आशथजक अपराि िािा के महाशनदेिक क  र्ांच करने का शनदेि शदया था। आय ग के शनदेि 

और र्ांच की वैिता क  चुनौती देते हुए हाईक र्ज में याशचका दायर की गई थी। 

https://www.navjivanindia.com/news/allahabad-high-court-stays-probe-into-558-aided-

madrasas-in-up-issues-notice-to-nhrc-and-complainant 

नवर्ीवन डेस्क | Published: 23 Sep 2025, 4:13 PM 

इलाहाबाद उच्च न्यायालय ने उत्तर प्रदेि में सहायता प्राप्त 558 मदरस  ंके क्तिलाफ राष्ट्र ीय मानवाशिकार 

आय ग के शनदेि पर लिनऊ क्तथथत आशथजक अपराि िािा द्वारा की र्ा रही र्ांच पर र क लगा दी है। 

न्यायमूशतज सरल श्रीवास्तव और न्यायमूशतज अशमताभ कुमार राय की िंडपीठ ने स मवार क  राष्ट्र ीय 

मानवाशिकार आय ग और शिकायतकताज क  न शर्स भी र्ारी शकया। मामले की अगली सुनवाई 17 नवंबर, 

2025 क  ह गी। 

म हम्मद तल्हा अंसारी नामक एक व्यक्ति द्वारा इन मदरस  ंके क्तिलाफ शिकायत दर्ज कराई गई थी, शर्स 

पर राष्ट्र ीय मानवाशिकार आय ग ने आशथजक अपराि िािा के महाशनदेिक क  पत्र भेर्कर र्ांच करने का 

शनदेि शदया था। आय ग के शनदेि और र्ांच की वैिता क  चुनौती देते हुए उच्च न्यायालय में एक याशचका 

दायर की गई, शर्समें आय ग द्वारा इस साल 28 फरवरी, 23 अपै्रल और 11 रू्न क  पाररत आदेि  ंक  रद्द 

करने का अनुर ि शकया गया। 

इन आदेि  ंके तहत आर प  ंकी र्ांच करने और की गई कारजवाई की ररप र्ज देने क  कहा गया था। याशचका 

में 23 अपै्रल 2025 क  र्ारी उस सरकारी आदेि क  भी रद्द करने का अनुर ि शकया गया है शर्समें आशथजक 

अपराि िािा क  सभी 558 मदरस  ंकी र्ांच करने के शलए अशिकृत शकया गया था। 

िंडपीठ ने इन आदेि  ंपर अंतररम र क लगाते हुए राष्ट्र ीय मानवाशिकार आय ग और शिकायतकताज क  

न शर्स र्ारी शकया। अदालत के समक्ष दलील दी गई शक मानवाशिकार संरक्षण अशिशनयम, 1993 की िारा 

12 के अंतगजत आय ग के कायों का स्पष्ट् उले्लि है। साथ ही िारा 36(2) के अनुसार, मानवाशिकार उलं्लघन 

की शतशथ से एक वर्ज बीतने के पश्चात आय ग उस मामले की र्ांच नही ंकर सकता। 

यह भी तकज  शदया गया शक िारा 12-ए के अंतगजत आय ग स्वतः  संज्ञान लेकर, पीश़ित की याशचका पर, पीश़ित 

की ओर से शकसी अन्य व्यक्ति की याशचका पर अथवा न्यायालय के शनदेि पर ही र्ांच कर सकता है। 

याशचकाकताज की ओर से कहा गया शक वतजमान मामले में इन शकसी भी क्तथथशतय  ंकी पूशतज नही ंह ती है। 

अदालत ने सभी प्रशतवाशदय  ंक  चार सप्ताह के भीतर र्वाब दाक्तिल करने का शनदेि शदया है 
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Amar Ujala 

UP: इलाहाबाद हाईकोर्ट ने 558 मदरसो ों पर चल रही जाोंच पर लगाई रोक, 17 नवोंबर को अगली 

सुनवाई 

https://www.amarujala.com/education/allahabad-hc-stays-probe-against-558-up-

madrassas-next-hearing-on-nov-17-2025-09-23?pageId=1 

एजुकेशन डेस्क, अमर उजाला Published by: आकाश कुमार Updated Tue, 23 Sep 2025 06:37 

PM IST 

सार 

शशक्षा 

Allahabad HC: इलाहाबाद हाईकोर्ट ने उत्तर प्रदेश के 558 सहायता प्राप्त मदरसोों के खिलाफ ईओडबू्ल्य 

की जाोंच पर रोक लगा दी है। यह जाोंच मानवाशिकार उल्लोंघन की शशकायत पर एनएचआरसी के शनदेश 

पर हो रही थी। कोर्ट ने नोशर्स जारी कर जवाब माोंगा और अगली सुनवाई 17 नवोंबर तय की। 

 

शवस्तार 

Allahabad HC: इलाहाबाद हाईकोर्ट ने उत्तर प्रदेश के 558 सहायता प्राप्त मदरसोों के खिलाफ आशथटक 

अपराि शािा (EOW) द्वारा की जा रही जाोंच पर शफलहाल रोक लगा दी है। यह जाोंच राष्ट्र ीय मानवाशिकार 

आयोग (NHRC) के शनदेश पर हो रही थी। आयोग को यह शनदेश मोहम्मद तल्हा अोंसारी नामक व्यखि की 

शशकायत के आिार पर जारी शकया गया था। 

आयोग के आदेश और जाोंच को चुनौती देते हुए हाईकोर्ट में एक याशचका दायर की गई थी। याशचका में 28 

फरवरी, 23 अपै्रल और 11 जून को जारी एनएचआरसी के आदेशोों को रद्द करने की माोंग की गई। इसके 

साथ ही 23 अपै्रल के सरकारी आदेश को भी चुनौती दी गई, शजसके आिार पर यह जाोंच शुरू हुई थी।  

सोमवार को जखिस सरल श्रीवास्तव और जखिस अशमताभ कुमार राय की िोंडपीठ ने इन आदेशोों पर रोक 

लगाते हुए एनएचआरसी और शशकायतकताट को नोशर्स जारी शकया और अगली सुनवाई 17 नवोंबर तय की। 

याशचका में दी गई ये दलील 

याशचका में दलील दी गई शक मानवाशिकार सोंरक्षण अशिशनयम, 1993 की िारा 12 में आयोग के कायट स्पष्र् 

रूप से बताए गए हैं। वही ों, िारा 36(2) के तहत आयोग शकसी भी मामले की जाोंच उस घर्ना के एक वषट 

बाद नही ों कर सकता। इसके अलावा, िारा 12-ए के मुताशबक आयोग केवल स्वतः  सोंज्ञान लेकर, पीश़ित की 

याशचका पर, या अदालत के आदेश पर ही जाोंच कर सकता है। 

चार हफे्त में जवाब दाखिल करने का शनदेश 
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याशचका में कहा गया शक इस मामले में िारा 12-ए की कोई भी शतट लागू नही ों होती। साथ ही, शशकायत में 

घर्ना की तारीि स्पष्ट् नही ों है और आरोप भी अस्पष्ट् हैं। ऐसे में यह तय करना सोंभव नही ों है शक शशकायत 

एक वषट की सीमा के भीतर दजट की गई थी या नही ों। इसशलए पूरी कायटवाही को अशिकार के्षत्र से बाहर 

बताया गया। हाईकोर्ट ने सभी प्रशतवाशदयोों को चार हफे्त में जवाब दाखिल करने का शनदेश शदया है। 
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यूपी के 558 मदरस ों की ईओडबू्ल्य ज ोंच पर ह ईक र्ट ने लग ई र क 

राष्ट्र ीय मानवाधिकार आयोग के धनरे्दश पर आधथिक अपराि शाखा सहायता प्राप्त मर्दरसोों की कर रही है 

जाोंच 

https://www.etvbharat.com/hi/!state/high-court-stop-eow-investigation-of-558-

madrassas-of-up-uttar-pradesh-news-ups25092306049 

By ETV Bharat Uttar Pradesh Team 

Published : September 23, 2025 at 8:47 PM IST 

2 Min Read 

प्रयागराजः  इलाहाबार्द हाईकोर्ि ने राष्ट्र ीय मानवाधिकार आयोग के धनरे्दश के क्रम में 558 सहायता प्राप्त 

मर्दरसोों के खखलाफ चल रही आधथिक अपराि शाखा की जाोंच पर रोक लगा र्दी है. न्यायमूधति सरल श्रीवास्तव 

एवों न्यायमूधति अधमताभ कुमार राय की खोंडपीठ ने आरे्दशोों पर रोक लगाते हुए राष्ट्र ीय मानवाधिकार आयोग 

के साथ धशकायतकताि को नोधर्स जारी करने का धनरे्दश धर्दया है. साथ ही मामले पर अगली सुनवाई के धलए 

17 नवोंबर की तारीख लगाई है. 

राष्ट्र ीय मानवाधिकार आयोग ने मोहम्मर्द तलहा अोंसारी की धशकायत के आिार पर महाधनरे्दशक आधथिक 

अपराि शाखा को इस मामले में जाोंच के धलए कहा था.इस पर वाराणसी के र्ीचसि एसोधसएशन मर्दाररस 

अरधबया व र्दो अन्य की याधचका र्दाखखल कर राष्ट्र ीय मानवाधिकार आयोग के गत 28 फरवरी, 23 अपै्रल 

और 11 जून के आरे्दशोों को रद्द करने की माोंग की गई है, धजनमें धशकायतकताि द्वारा लगाए गए आरोपोों की 

जाोंच करने और कारिवाई ररपोर्ि प्रसु्तत करने को कहा गया है. 

याधचका में बीते 23 अपै्रल के उस सरकारी आरे्दश को भी रद्द करने की माोंग की गई है, धजसके तहत राष्ट्र ीय 

मानवाधिकार आयोग के उक्त धनरे्दशोों के बार्द आधथिक अपराि शाखा द्वारा 558 सहायता प्राप्त मर्दरसोों की 

व्यापक जाोंच की जा रही है. कहा गया है धक मानवाधिकार सोंरक्षण अधिधनयम 1993 की िारा 12 के तहत 

आयोग के कायि धवशेष रूप से धगनाए गए हैं. 

अधिधनयम की िारा 36(2) स्पष्ट् रूप से यह बताती है धक आयोग धकसी भी मामले की जाोंच उस तारीख से 

एक वषि की समाखप्त के बार्द नही ों करेगा, धजस तारीख को मानवाधिकारोों के उल्लोंघन का कोई कायि हुआ 

था. यह भी तकि  धर्दया गया धक िारा 12-ए के तहत आयोग स्वत: सोंज्ञान से या धकसी पीध़ित या उसकी ओर 

से धकसी व्यखक्त की याधचका पर या धकसी न्यायालय के धकसी धनरे्दश या आरे्दश के आिार पर जाोंच कर 

सकता है. इस मामले में िारा 12-ए के तहत कोई भी शति लागू नही ों होती है. यह भी कहा गया धक धशकायत 

में मानवाधिकारोों के उल्लोंघन के कायि की तारीख का उले्लख नही ों है. धशकायत में धर्दए गए आरोप अस्पष्ट् 

है और धकसी धवधशष्ट् तारीख का खुलासा नही ों करते हैं. इसधलए यह पता लगाना सोंभव नही ों है धक धशकायत 

मानवाधिकार उल्लोंघन की तारीख से एक वषि के भीतर की गई थी या नही ों. ऐसे में तकि  धर्दया आयोग की पूरी 

कारिवाई अधिकार के्षत्र से बाहर है. 
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Money Control 

UP Madarsa News: यूपी सरकार को हाई कोर्ट से झर्का, 558 मदरसो ों की जाोंच पर लगाई रोक 

UP Madarsa News: इलाहाबाद हाई कोर्ट ने उत्तर प्रदेश के सहायता प्राप्त 558 मदरसोों के खिलाफ 

राष्ट्र ीय मानवाधिकार आयोग के धनदेश पर लिनऊ खथित आधिटक अपराि शािा की तरफ से की जा रही 

जाोंच पर रोक लगा दी है। मामले की अगली सुनवाई की तारीि 17 नवोंबर, 2025 धनिाटररत की गई है 

https://hindi.moneycontrol.com/news/your-money/up-madarsa-news-high-court-gives-a-

blow-to-the-yogi-government-stays-the-investigation-of-558-madrasas-2180540.html 

Akhilesh Nath Tripathi 

अपडेरे्ड Sep 23, 2025 पर 4:28 PM 

UP Madarsa News: उत्तर प्रदेश में सहायता प्राप्त मदरसोों की जाोंच मामले में यूपी सरकार को इलाहाबाद 

हाई कोर्ट से बडा झर्का लगा है। हाई कोर्ट ने उत्तर प्रदेश के सहायता प्राप्त 558 मदरसोों के खिलाफ राष्ट्र ीय 

मानवाधिकार आयोग के धनदेश पर लिनऊ खथित आधिटक अपराि शािा की तरफ से की जा रही जाोंच पर 

रोक लगा दी है। जखिस सरल श्रीवास्तव और जखिस अधमताभ कुमार राय की िोंडपीठ ने सोमवार को 

राष्ट्र ीय मानवाधिकार आयोग और धशकायतकताट को नोधर्स जारी धकया। मामले की अगली सुनवाई की 

तारीि 17 नवोंबर, 2025 धनिाटररत की गई है। 

मोहम्मद तल्हा अोंसारी नामक एक व्यखि द्वारा इन मदरसोों के खिलाफ धशकायत दजट कराई गई िी। इस 

पर आयोग ने आधिटक अपराि शािा के महाधनदेशक को पत्र भेजकर जाोंच करने का धनदेश धदया िा। 

आयोग के धनदेश और जाोंच की वैिता को चुनौती देते हुए हाई कोर्ट में एक याधचका दायर की गई। इसमें 

आयोग द्वारा इस साल 28 फरवरी, 23 अपै्रल और 11 जून को पाररत आदेशोों को रद्द करने का अनुरोि 

धकया गया। 

इन आदेशोों के तहत आरोपोों की जाोंच करने और की गई कारटवाई की ररपोर्ट देने को कहा गया िा। याधचका 

में 23 अपै्रल 2025 को जारी उस सरकारी आदेश को भी रद्द करने का अनुरोि धकया गया धजसमें आधिटक 

अपराि शािा को सभी 558 मदरसोों की जाोंच करने के धलए अधिकृत धकया गया िा। िोंडपीठ ने इन आदेशोों 

पर अोंतररम रोक लगाते हुए राष्ट्र ीय मानवाधिकार आयोग और धशकायतकताट को नोधर्स जारी धकया। 

अदालत के समक्ष दलील दी गई धक मानवाधिकार सोंरक्षण अधिधनयम, 

1993 की िारा 12 के अोंतगटत आयोग के कायों का स्पष्ट् उले्लि है। साि ही िारा 36(2) के अनुसार, 

मानवाधिकार उल्लोंघन की धतधि से एक वर्ट बीतने के पश्चात आयोग उस मामले की जाोंच नही ों कर सकता। 

यह भी तकट  धदया गया धक िारा 12-ए के अोंतगटत आयोग स्वतः  सोंज्ञान लेकर, पीधडत की याधचका पर, पीधडत 

की ओर से धकसी अन्य व्यखि की याधचका पर अिवा अदालत के धनदेश पर ही जाोंच कर सकता है। 

याधचकाकताट की ओर से कहा गया धक वतटमान मामले में इन धकसी भी खथिधतयोों की पूधतट नही ों होती। अदालत 

ने सभी प्रधतवाधदयोों को चार सप्ताह के भीतर जवाब दाखिल करने का धनदेश धदया है। धफलहाल, हाई कोर्ट 

के इस आदेश से मुखिम समुदाय को बडी राहत धमली है। 
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इस बीच, वाराणसी खथित ज्ञानवापी मखिद के भीतर कधित धशवधलोंग को छोडकर शेर् के्षत्र का भारतीय 

पुरातत्व सवेक्षण (ASI) से सवेक्षण कराए जाने के अनुरोि वाली याधचका पर इलाहाबाद हाई कोर्ट ने 

मोंगलवार को सुनवाई थिधगत कर दी। मामले की अगली सुनवाई की तारीि सात अकू्टबर तय की गई है। 
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UP के 558 मदरस ों की नही ों ह गी ज ोंच, इल ह ब द ह ईक र्ट ने क् ों लग ई र क, सरक र से जव ब 

भी म ोंग  

https://hindi.news18.com/news/uttar-pradesh/mathura-new-roads-and-highways-in-

mathura-will-make-travel-to-govardhan-barsana-and-gokul-easier-local18-ws-l-

9657107.html 

Written by: Amit Tiwari 

Agency: News18 Uttar Pradesh 

Last Updated: September 23, 2025, 14:06 IST 

UP News: इलाहाबाद हाईकोर्ट ने यूपी के 558 अनुदाननत मदरसोों की ईओडबू्ल्य जाोंच पर रोक लगाई, 

एनएचआरसी का आदेश अनिकार के्षत्र से बाहर बताया. नित्तीय जाोंच राज्य सरकार के दायरे में है. कोर्ट ने 

कें द्र और राज्य सरकार से जिाब माोंगा, अगली सुनिाई 15 अकू्टबर को होगी. 

प्रयागराज. उत्तर प्रदेश के 558 अनुदाननत मदरसोों को सोमिार को इलाहाबाद हाईकोर्ट से बडी राहत नमली. 

कोर्ट ने कें द्रीय मानिानिकार आयोग के आदेश पर शुरू हुई आनथटक अपराि शाखा (ईओडबू्ल्य) की जाोंच 

पर तत्काल रोक लगा दी. बेंच ने स्पष्ट नकया नक एनएचआरसी का यह ननदेश उसके अनिकार के्षत्र से बाहर 

है, क्ोोंनक मदरसोों की नित्तीय जाोंच राज्य सरकार के दायरे में आती है.  

मामला उत्तर प्रदेश के उन मदरसोों से जुडा है, जो राज्य सरकार से पूर्ट अनुदान प्राप्त करते हैं. इनमें करीब 

9,000 नशक्षक कायटरत हैं और ये सोंस्थाएों  मुस्लिम समुदाय के लाखोों छात्रोों को िानमटक ि आिुननक नशक्षा 

प्रदान करती हैं. कुल 16,513 मान्यता प्राप्त मदरसोों में से ये 558 पूर्ट अनुदाननत हैं, जबनक शेष सहायता 

प्राप्त ननजी सोंस्थाएों  हैं. ईओडबू्ल्य की जाोंच का दायरा मदरसोों में कनथत अिैि फों नडोंग, नशक्षकोों की फजी 

ननयुस्लियाों, मस्लिद-मदरसे ननमाटर् में अननयनमतताएों  और निदेशी स्रोतोों से िन प्रास्लप्त जैसे मुद्ोों पर था. 

यह है पूरा नििाद 

यह नििाद तब शुरू हुआ जब बाराबोंकी ननिासी मोहम्मद तलहा अोंसारी ने एनएचआरसी में नशकायत दजट 

की. उन्ोोंने आरोप लगाया नक इन मदरसोों में नित्तीय घोर्ाले हो रहे हैं, नजसमें सरकारी अनुदान का दुरुपयोग, 

अिैि निदेशी फों नडोंग और भ्रष्टाचार शानमल है. एनएचआरसी ने नशकायत को सोंज्ञान में लेते हुए ईओडबू्ल्य 

को 558 मदरसोों की निसृ्तत जाोंच का आदेश नदया. आयोग का तकट  था नक यह मानिानिकारोों का उल्लोंघन 

है, क्ोोंनक अननयनमतताएों  छात्रोों की नशक्षा और सोंस्थाओों की पारदनशटता को प्रभानित कर रही हैं. 

आदेश के स्लखलाफ दायर हुई थी यानचका 

इस आदेश के स्लखलाफ र्ीचसट एसोनसएशन मदाररस अरनबया उत्तर प्रदेश, िारार्सी के मदाररस अरनबया 

और अन्य दो सोंस्थाओों ने इलाहाबाद हाईकोर्ट में ररर् यानचका दायर की. यानचकाकताटओों ने दािा नकया नक 

एनएचआरसी के पास मदरसोों की नित्तीय जाोंच का अनिकार नही ों है.  सुनिाई के दौरान ने कोर्ट ने माना नक 

यह एनएचआरसी के अनिकार के्षत्र से बाहर का निषय है.   
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कोर्ट ने दी अोंतररम राहत 

बेंच ने कें द्र और राज्य सरकार से जिाब माोंगा, लेनकन अोंतररम राहत देते हुए ईओडबू्ल्य की नकसी भी 

कारटिाई पर रोक लगा दी. कोर्ट ने कहा, “एनएचआरसी का आदेश उसके निनिक दायरे से बाहर प्रतीत 

होता है. मानिानिकार आयोग मुख्य रूप से मानिानिकार उल्लोंघनोों की जाोंच करता है, न नक नित्तीय 

अपरािोों की. मदरसोों की अननयनमतताओों की जाोंच के नलए राज्य का मदरसा नशक्षा बोडट और ईओडबू्ल्य 

पहले से सक्षम हैं.” अगली सुनिाई 15 अकू्टबर को ननिाटररत की गई है. 
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UP Tak 

यूपी के 558 मदरस ों के खिलाफ चल रही जाोंच पर इलाहाबाद हाई क र्ट ने लगाई र क, पूरा मामला 

समझ लीजजए 

इलाहाबाद हाई कोर्ट ने उत्तर प्रदेश के 558 सहायताप्राप्त मदरसोों के खिलाफ चल रही जाोंच पर अस्थायी 

रूप से रोक लगा दी है. यह जाोंच इकोनॉममक ऑफें स म ोंग द्वारा नेशनल ह्यूमन राइर््स कमीशन (NHRC) 

के मनदेश पर की जा रही थी. 

https://www.uptak.in/neighbouring-news/prayagraj/story/allahabad-high-court-stays-

investigation-into-558-madrasas-in-uttar-pradesh-understand-the-full-story-3203629-

2025-09-23 

यूपी तक | 23 Sep 2025 (अपडेरे्ड: 23 Sep 2025, 04:50 PM) 

इलाहाबाद हाई कोर्ट ने उत्तर प्रदेश के 558 सहायताप्राप्त मदरसोों के खिलाफ चल रही जाोंच पर अस्थायी 

रूप से रोक लगा दी है. यह जाोंच इकोनॉममक ऑफें स म ोंग द्वारा नेशनल ह्यूमन राइर््स कमीशन (NHRC) 

के मनदेश पर की जा रही थी. यह मामला एनएचआरसी के फर री, अपै्रल और जून 2025 के आदेशोों का 

है. इनमें मदरसोों पर मान ामिकार उल्लोंघन का आरोप लगाया गया था. यह मशकायत मोहम्मद तल्हा अोंसारी 

नामक व्यखि ने की थी. बाद में इस मशकायत के आिार पर अपै्रल में जाोंच आदेश जारी मकया था. 

हाई कोर्ट ने क्ोों लगाई रोक? 

इलाहाबाद हाईकोर्ट जखिस सरल श्री ास्त  और जखिस अममताभ कुमार राय की बेंच ने मामले की सुन ाई 

को आगे बढाते हुए जाोंच और सोंबोंमित आदेशोों पर रोक लगा दी. कोर्ट ने एनएचआरसी और मशकायतकताट 

दोनोों को नोमर्स जारी करते हुए अगली सुन ाई के मलए 17 न ोंबर की तारीि तय की है. 

मदरसा पक्ष से दी गई ये दलील 

पीर्ीआई की ररपोर्ट के मुतामबक मदरसोों की तरफ से दाखिल यामचका में कहा गया है मक 1993 के प्रोरे्क्शन 

ऑफ ह्यूमन राइर््स एक्ट की िारा 12 के अनुसार NHRC की शखियाों सीममत हैं.  इसके अला ा िारा 

36(2) के तहत आयोग साल भर के बाद मकसी भी कमथत उल्लोंघन की जाोंच नही ों कर सकता. ये भी तकट  

मदया गया मक िारा 12-A के जररए आयोग सै्वखिक जाोंच या पीम़ित की यामचका पर जाोंच कर सकता है, 

लेमकन  तटमान मामले में इस िारा की कोई शतट लागू नही ों होती. 

यामचका में यह भी कहा गया मक मशकायत में उखल्लखित उल्लोंघन की तारीि स्पष्ट नही ों की गई है, इसमलए 

जाोंच का  ैि आिार नही ों माना जा सकता. इसी कारण यामचकाकताट ने पूरे जाोंच आदेश को गैरकानूनी और 

अमान्य करने की माोंग की है. कोर्ट ने सोंबोंमित म भागोों और आयोग से चार सप्ताह में ज ाब माोंगा है तामक 

सभी पक्षोों की दलीलें सुनकर आगे की कारट ाई तय की जा सके. 
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India Education Diary 

NHRC launches online Short Term Internship Programme for college and university 

students 

https://indiaeducationdiary.in/nhrc-launches-online-short-term-internship-programme-

for-college-and-university-students/ 

By ndia Education Diary Bureau 

September 23, 2025 

The National Human Rights Commission (NHRC) began its Online Short Term Internship 

Programme (OSTI) today. The two-week programme aims to provide college and 

university students with a comprehensive understanding of the promotion and protection 

of Human Rights in the country. 

The Commission noted that 80 students from 21 States have been selected to attend the 

internship programme. In a statement, NHRC said that the Programme is structured to 

impart to students from varied academic disciplines the requisite knowledge and 

competencies to tackle human rights challenges. 
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Prabhat Khabar 

NHRC का ऑनलाइन शॉर्ट र्र्ट इंर्नटशशप प्रोग्रार् शुरू, सू्टडेंर््स को शर्लेगा बडा फायदा 

NHRC Internship Programme: राष्ट्र ीय मानवाधिकार आयोग (NHRC) ने कॉलेज और यूधनवधसिटी छात्ोों 

के धलए ऑनलाइन शॉटि टमि इोंटनिधशप प्रोग्राम शुरू धकया है. यह दो हफे्त का कायिक्रम युवाओों को 

मानवाधिकारोों की समझ और उनसे जुडे मुद्ोों पर कायि करने का अवसर देगा. 21 राज्ोों से चुने गए 80 

छात् इसमें धहस्सा ले रहे हैं. 

https://www.prabhatkhabar.com/education/career-guidance/nhrc-internship-programme-

2025-in-hindi 

By Shubham | September 23, 2025 10:52 AM 

NHRC Internship Programme: राष्ट्र ीय मानवाधिकार आयोग (NHRC) ने देशभर के कॉलेज और 

यूधनवधसिटी के छात्ोों के धलए ऑनलाइन शॉटि टमि इोंटनिधशप प्रोग्राम (OSTI) की शुरुआत कर दी है. यह 

कायिक्रम दो हफ्तोों का है और इसका मुख्य उदे्श्य छात्ोों को मानवाधिकारोों के सोंरक्षण और सोंवििन की 

गहरी समझ देना है. 

NHRC Internship Programme: कायिक्रम का उदे्श्य 

इस इोंटनिधशप का उदे्श्य है धक अलग-अलग शैक्षधणक पृष्ठभूधम (academic backgrounds) से आने वाले 

छात् मानवाधिकार से जुडे मुद्ोों को न केवल समझें बल्कि उनके समािान के धलए जरूरी कौशल (skills) 

भी सीख सकें . NHRC का मानना है धक जब युवा वगि को इस धवषय पर प्रधशधक्षत धकया जाएगा तो वे समाज 

में जागरूकता फैलाने और मानवाधिकारोों की रक्षा करने में अहम भूधमका धनभा पाएों गे. 

NHRC Internship Programme: चयधनत छात् और राज्ोों की भागीदारी 

इस बार 21 राज्ोों से कुल 80 छात्ोों का चयन इस इोंटनिधशप में भाग लेने के धलए धकया गया है. यह धवधविता 

(diversity) इस बात को दशािती है धक अलग-अलग के्षत्ोों से जुडे युवा इसमें शाधमल होकर मानवाधिकार 

के मुद्ोों को साझा मोंच पर सीखने और समझने का मौका पा रहे हैं. 
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Careers360 

NHRC Internship Programme: एनएचआरसी इंटननशिप प्रोग्राम क्या है? चयन प्रशिया, 

दस्तावेज, पात्रता मानदंड जानें 

https://hindinews.careers360.com/nhrc-short-term-internship-programme-selection-

precess-eligibility-criteria-scanned-documents-list-guidelines-for-application 

Saurabh Pandey | September 23, 2025 | 04:20 PM IST | 2 mins read 

एनएचआरसी ऑनलाइन शॉर्टर्र्ट इंर्नटशशप कार्टक्रर् शिशिन्न शैक्षशिक शिषर्  ंके छात्  ंक  र्ानिाशिकार 

चुनौशिर्  ंसे शनपर्ने के शलए आिश्यक ज्ञान और दक्षिा प्रदान करने के शलए शिजाइन शकर्ा गर्ा है। 

एनएचआरसी शॉर्ट र्र्ट इंर्नटशशप प्र ग्रार् के शलए आिेदन पत् अंशिर् रूप से जर्ा ह ने पर, एक आिेदन 

संख्या जारी की जाएगी।(आशिकाररक िेबसाइर्) 

नई शदल्ली : राष्ट्र ीर् र्ानिाशिकार आर् ग (एनएचआरसी) ने कॉलेज और रू्शनिशसटर्ी छात्  ंके शलए ऑनलाइन 

शॉर्ट र्र्ट इंर्नटशशप प्र ग्रार् शुरू शकर्ा है। इस कार्टक्रर् के शलए 21 राज्  ंसे 80 छात्  ंका चर्न शकर्ा गर्ा 

है। 

र्शद आपने पहले एनएचआरसी के साथ क ई इंर्नटशशप की है, ि  आप इस इंर्नटशशप के शलए पात् नही ंहैं। 

र्शद आपने पहले एनएचआरसी के साथ इंर्नटशशप नही ंकी है, ि  आप इसके शलए आिेदन के पात् हैं। 

एनएचआरसी शॉर्ट र्र्ट इंर्नटशशप प्र ग्रार् के शलए कुल 896 आिेदन  ंर्ें से, 21 राज्  ंऔर कें द्र शाशसि 

प्रदेश  ंके 80 छात्  ंक  द  सप्ताह के इस कार्टक्रर् र्ें िाग लेने के शलए चुना गर्ा है, ज  22 शसिंबर से 3 

अकू्टबर 2025 िक चलेगा। इस पहल का उदे्दश्य छात्  ंक  िारि र्ें र्ानिाशिकार  ंके संििटन और संरक्षि 

की व्यापक सर्झ प्रदान करना है। 

NHRC Internship Programme: आिेदन प्रशक्रर्ा 

एनएचआरसी शॉर्ट र्र्ट इंर्नटशशप प्र ग्रार् के शलए आिेदन करने िाले उम्मीदिार  ंक  सबसे पहले सत्यापन 

के शलए अपना र् बाइल नंबर और ईरे्ल आईिी िरना ह गा। इसके बाद, अपने र् बाइल पर प्राप्त ओर्ीपी 

दजट करके अपना नंबर सत्याशपि करें । सत्यापन के बाद, आिेदक क  आिश्यक शििरि िरने ह गें। 

सिी अशनिार्ट फील्ड िरने और सै्कन शकए गए दस्तािेज अपल ि करने के बाद, आप आिेदन अंशिर् रूप 

से जर्ा कर सकिे हैं। शकसी अन्य र्ाध्यर् से िरे गए आिेदन पर शिचार नही ंशकर्ा जाएगा। 

NHRC Internship Programme: आरु्सीर्ा 

एनएचआरसी शॉर्ट र्र्ट इंर्नटशशप प्र ग्रार् के शलए आिेदन करने के शलए छात् की अशिकिर् आरु् सीर्ा 

आिेदन जर्ा करने की अंशिर् शिशथ के अनुसार 28 िषट है। 

NHRC Internship Programme: इंर्नटशशप प्र ग्रार् िेर् 
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एनएचआरसी शॉर्ट र्र्ट इंर्नटशशप प्र ग्रार् के शलए चर्शनि 80 आिेदक  ं के शलए ऑनलाइन शॉर्ट-र्र्ट 

इंर्नटशशप कार्टक्रर् 22 शसिंबर से 3 अकू्टबर, 2025 िक आर् शजि शकर्ा जाएगा। चर्शनि प्रशशकु्षओ ंक  

NHRC से आरं्त्ि पत् प्राप्त ह गा। 

NHRC Internship Programme: जरूरी दस्तािेज 

10िी ंकक्षा का प्रर्ाि पत् 

12िी ंकक्षा का प्रर्ाि पत् और र्ाकट शीर् 

स्नािक प्रर्ािपत् और र्ाकट शीर् (र्शद पूिट ह ) 

अंशिर् परीक्षा की र्ाकट शीर् 

ििटर्ान संस्थान र्ें पढ़ने िाले पाठ्यक्रर् का पहचान पत्। 

उस संस्थान से प्रिानाचार्ट/ िीन/ शििागाध्यक्ष का अनुशंसा पत् जहां ििटर्ान र्ें पाठ्यक्रर् कर रहे हैं। 

ऑनलाइन शॉर्ट र्र्ट इंर्नटशशप CISCO Webex Meet के शिशजर्ल पे्लर्फॉर्ट के र्ाध्यर् से आर् शजि की 

जाएगी, शजसके शलए आपक  अपने घर पर अच्छी स्पीि िाला इंर्रनेर् कनेक्शन र्ा िाई-फाई सेिाओ ंकी 

आिश्यकिा ह गी। 
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Orissa Diary 

NHRC, India’s ITEC Executive capacity-building programme on human rights in 

partnership with the MEA for senior functionaries of NHRIs of the Global South 

begins in New Delhi 

https://orissadiary.com/nhrc-indias-itec-executive-capacity-building-programme-on-

human-rights-in-partnership-with-the-mea-for-senior-functionaries-of-nhris-of-the-global-

south-begins-in-new-delhi/ 

By: Odisha Diary Bureau 

Date: September 23, 2025 

The six-day Indian Technical and Economic Cooperation (ITEC) Executive Capacity 

Building Programme on human rights for National Human Rights Institutions (NHRIs) of 

the Global South began in New Delhi today. The programme is being organised by the 

National Human Rights Commission (NHRC), India, in collaboration with the Ministry of 

External Affairs (MEA). It has brought together 43 senior-level functionaries from 12 

NHRIs of Mauritius, Jordan, Georgia, Philippines, Qatar, Fiji, Uzbekistan, Bolivia, Nigeria, 

Mali, Morocco and Paraguay. Designed to strengthen the institutional capacities of NHRIs 

of the Global South, the programme underscores NHRC India’s commitment to fostering 

global dialogue on human rights, advancing South-South cooperation and promoting 

rights-based governance. 

Inaugurating the programme, NHRC, India Chairperson, Justice Shri V. 

Ramasubramanian, reflected on the current global landscape. He observed that today’s 

world is marked by protests, anger, frustration, inequality, uncertainty and political unrest. 

Citing an international think tank-Carnegie’s Global Protest Tracker Report, he noted that 

in the past year alone, more than a hundred protests erupted in various parts of the world, 

driven by factors such as anger, frustration, abuse of power, perceived government 

corruption and suppression of media. Between 2022 and 2025, protests even toppled 

governments in three of India’s neighbouring countries. He said that the significant point 

to note was that in countries where human rights institutions are very strong, such protests 

did not escalate into violence. These institutions act as safety valves for public discontent. 

Unfortunately, in some countries, human rights institutions are perceived as being anti-

government, while they actually are people friendly. 

Justice Ramasubramanian further highlighted India’s unique cultural diversity with its 

various religious faiths, castes, languages, dialects and art forms, all thriving together in 

unity through shared traditions and values. He also noted that Global South nations have 

rich traditions and unique experiences in addressing human rights issues. NHRC, India 

through ITEC Executive Capacity Building Programmes, seeks to provide a forum to learn 

together, share and grow together, in keeping with the spirit of the Vedic ethos of 

Vasudhaiva Kutumbakam i.e. the world as one family. 
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Earlier, in his opening remarks, NHRC, India Secretary General, Shri Bharat Lal, 

emphasised that human rights are always evolving and not static. He underlined India’s 

tradition of sharing knowledge and wisdom for the greater good of humanity. This training 

programme has been designed with the expectation of mutual learning on issues of 

common concern across the Global South. These challenges may span diverse areas 

from energy security and climate change to cyber security and emerging technologies 

like artificial intelligence. He called upon the Global South to unite in advancing socio-

economic and human development to secure collective well-being and expressed the 

hope that the interactive sessions would help identify emerging challenges of global 

relevance. 

Welcoming the participants, Shri Samir Kumar, Joint Secretary, NHRC, outlined the 

programme structure and interactive sessions to follow. The delegates expressed their 

gratitude and appreciated the role of NHRC, India in providing this opportunity for 

multilateral dialogue on global human rights issues. Smt. Saidingpui Chhakchhuak, Joint 

Secretary, NHRC delivered the vote of thanks. 

The capacity-building programme will feature multiple sessions led by eminent national 

and international experts, offering the participants valuable insights into various 

dimensions of human rights as well as cultural and historical perspectives. 
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Orissa Diary  

NHRC, India’s two week Online Short Term Internship Programme for September-

2025 begins 

https://orissadiary.com/nhrc-indias-two-week-online-short-term-internship-programme-

for-september-2025-begins/ 

By: Odisha Diary Bureau 

Date: September 23, 2025 

The National Human Rights Commission (NHRC) began its Online Short Term Internship 

Programme (OSTI) for September 2025 today. A total of 896 applications were received 

out of which 80 students representing a variety of academic disciplines from 21 States 

and Union territories across the nation have been selected. The two-week 

programme, w.e.f. 22nd September to 03rd October 2025, aims to provide college/ 

university students with a comprehensive understanding of promotion and protection of 

Human Rights in our country. 

In his inaugural address, NHRC, India Secretary General, Shri Bharat Lal emphasised 

that the internship programme aims to foster awareness, sensitivity and responsibility 

among youth toward the evolving field of human rights. Grounded in constitutional values, 

it highlights the significance of civil, political, social and cultural rights, while addressing 

modern challenges such as climate change, artificial intelligence, cybercrime and gig 

economy exploitation. 

He noted that human rights are dynamic and demand constant re-evaluation and public 

engagement. Interns are encouraged to actively participate, ask questions and internalise 

values like justice, empathy and dignity. The programme aims to shape them into 

ambassadors of human rights individuals who apply these principles in both their personal 

and professional lives. 

Shri Bharat Lal said that emerging issues such as business and human rights, labour 

rights and climate-induced displacement are key focus areas. He stressed that true 

leadership lies not only in taking action against injustice but also in refusing to be silent 

or complicit. This programme is a call for self-reflection, purposeful living and making a 

meaningful contribution to society because those who live for others are the ones who 

are truly remembered. 

NHRC, India Joint Secretary, Smt. Saidingpuii Chhakchhuak formally greeted the 

participants and presented a detailed overview of the programme’s carefully designed 

curriculum. This includes lectures and virtual tours of institutions such as Tihar Jail, 

Shelter Home and Police Station to offer direct insights into the realities of human rights. 

She further informed the interns about various activities and competitions aimed at 

enhancing their understanding of human rights and bolstering their confidence. 
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The Online Short Term Internship Programme is structured to impart students from varied 

academic disciplines with the requisite knowledge and competencies to tackle human 

rights challenges. Through meticulously designed interactive sessions and engaging 

activities, participants will acquire an in-depth understanding of international human rights 

law, human rights issues pertinent to India and effective advocacy strategies, thereby 

fostering their capacity to contribute meaningfully to the promotion and protection of 

human rights. 
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Sakshi Post 

NHRC questions Delhi govt on baby’s death after delivery in hospital washroom 

https://www.sakshipost.com/news/nhrc-questions-delhi-govt-babys-death-after-delivery-

hospital-washroom-455664 

Sep 23, 2025, 15:05 IST 

 New Delhi, Sep 23 (IANS) The NHRC has sought a report within two weeks from 

the Delhi government over the death of a destitute patient's baby after delivery in a 

government-run hospital's washroom, an official said on Tuesday. 

The National Human Rights Commission (NHRC) took suo motu cognisance of a media 

report over the incident in the Institute of Human Behaviour and Allied Sciences (IHBAS), 

where the destitute woman was admitted on September 7, under a court order. 

The media report said that the baby died due to an alleged lack of facilities at the hospital. 

The report claimed that the hospital staff took a lot of time to even manage a clamp to cut 

the umbilical cord before taking the woman and the newborn to the nearby Swami 

Dayanand Hospital by ambulance. The infant could not be saved despite being rushed to 

the hospital. 

The Commission, in a statement, said that the contents of the media report, if true, raise 

a serious issue of human rights violations. 

"Therefore, the NHRC has issued notices to the Chief Secretary, Government of NCT of 

Delhi, calling for a detailed report on the matter within two weeks," it said. 

According to the media report, carried on September 10, the hospital staff confirmed that 

the expecting mother was admitted there despite the IHBAS lacking the necessary 

facilities for childbirth. She is now, reportedly, continuing treatment at another government 

hospital. 

Earlier, the Commission took suo motu cognisance of a media report that one worker died 

and three others were critically injured while cleaning a sewer in the Ashok Vihar area of 

north Delhi. 

The NHRC said on Monday that it has issued notices to the Chief Secretary of the 

Government of NCT of Delhi, the Commissioner of the Municipal Corporation, and the 

Delhi Police Commissioner, seeking a detailed report within two weeks. 

According to the media report, co-workers of the victims alleged that no safety equipment 

was provided by the private construction company that had engaged them for the task. 

The Police Control Room reportedly received a late-night call about the incident, and all 

four workers were rushed to Deen Dayal Upadhyay (DDU) Hospital, where doctors 

declared one of them dead. The other three were admitted to the ICU in critical condition. 

The manager of the company is being questioned. 
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Ten News 

NHRC questions Delhi govt on baby’s death after delivery in hospital washroom 

https://tennews.in/nhrc-questions-delhi-govt-on-babys-death-after-delivery-in-hospital-

washroom/ 

On Sep 23, 2025 

New Delhi, Sep 23 (IANS) The NHRC has sought a report within two weeks from the 

Delhi government over the death of a destitute patient’s baby after delivery in a 

government-run hospital’s washroom, an official said on Tuesday. 

The National Human Rights Commission (NHRC) took suo motu cognisance of a media 

report over the incident in the Institute of Human Behaviour and Allied Sciences (IHBAS), 

where the destitute woman was admitted on September 7, under a court order. 

The media report said that the baby died due to an alleged lack of facilities at the hospital. 

The report claimed that the hospital staff took a lot of time to even manage a clamp to cut 

the umbilical cord before taking the woman and the newborn to the nearby Swami 

Dayanand Hospital by ambulance. The infant could not be saved despite being rushed to 

the hospital. 

The Commission, in a statement, said that the contents of the media report, if true, raise 

a serious issue of human rights violations. 

“Therefore, the NHRC has issued notices to the Chief Secretary, Government of NCT of 

Delhi, calling for a detailed report on the matter within two weeks,” it said. 

According to the media report, carried on September 10, the hospital staff confirmed that 

the expecting mother was admitted there despite the IHBAS lacking the necessary 

facilities for childbirth. She is now, reportedly, continuing treatment at another government 

hospital. 

Earlier, the Commission took suo motu cognisance of a media report that one worker died 

and three others were critically injured while cleaning a sewer in the Ashok Vihar area of 

north Delhi. 

The NHRC said on Monday that it has issued notices to the Chief Secretary of the 

Government of NCT of Delhi, the Commissioner of the Municipal Corporation, and the 

Delhi Police Commissioner, seeking a detailed report within two weeks. 

According to the media report, co-workers of the victims alleged that no safety equipment 

was provided by the private construction company that had engaged them for the task. 
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The Police Control Room reportedly received a late-night call about the incident, and all 

four workers were rushed to Deen Dayal Upadhyay (DDU) Hospital, where doctors 

declared one of them dead. The other three were admitted to the ICU in critical condition. 

The manager of the company is being questioned. 

–IANS 

rch/svn 
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Statesman 

Delhi newborn death: NHRC asks CS to submit report within 2 weeks 

The baby was born in the washroom of the Institute where the mother was admitted under 

a court order, the NHRC said. 

https://www.thestatesman.com/cities/delhi-newborn-death-nhrc-asks-cs-to-submit-

report-within-2-weeks-1503490315.html 

Statesman News Service | New Delhi | September 23, 2025 3:19 pm 

Taking suo motu cognizance of the reported death of a newborn due to lack of facilities 

at IHBAS, Delhi, the National Human Rights Commission (NHRC) on Tuesday issued 

notices to the Chief Secretary, Government of NCT of Delhi, calling for a detailed report 

on the matter within two weeks. 

The baby was born in the washroom of the Institute where the mother was admitted under 

a court order, the NHRC said. 

 “The National Human Rights Commission (NHRC), India, has taken suo motu 

cognizance of a media report that a destitute patient’s baby died due to lack of facilities 

after delivery in the washroom of the government-run Institute of Human Behaviour and 

Allied Sciences (IHBAS) where she was admitted on 7th September, 2025 under a court 

order,” the rights panel said in a statement. 

The NHRC said reportedly, the hospital staff took a lot of time to even manage a clamp 

to cut the umbilical cord before taking them to the nearby Swami Dayanand Hospital by 

ambulance, but the infant’s life could not be saved. 

The Commission has observed that the contents of the media report, if true, raise “a 

serious issue of human rights violation”. 

“Therefore, it has issued notices to the Chief Secretary, Government of NCT of Delhi, 

calling for a detailed report on the matter within two weeks,” the statement added. 

According to the media report, carried on September 10, the staff confirmed that the 

expecting mother was admitted there despite the IHBAS lacking the necessary facilities 

for childbirth. 

“She is now, reportedly, continuing treatment at another government hospital,” according 

to the statement. 
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Jharkhand States News 

NHRC takes suo motu cognizance of the reported death of a newborn 

https://jharkhandstatenews.com/article/top-stories/10185/nhrc-takes-suo-motu-

cognizance-of-the-reported-death-of-a-newborn 

Administrator | 23 September 2025 

The National Human Rights Commission (NHRC), India has taken suo motu cognizance 

of a media report that a destitute patient’s baby died due to lack of facilities after delivery 

in New Delhi. 

The baby died in the washroom of the government-run Institute of Human Behaviour and 

Allied Sciences (IHBAS) where she was admitted on 7th September, 2025 under a court 

order.  

Reportedly, the hospital staff took a lot of time to even manage a clamp to cut the umbilical 

cord before taking them to the nearby Swami Dayanand Hospital by an ambulance, but 

the infant’s life could not be saved. 

The Commission has observed that the contents of the media report, if true, raise a 

serious issue of human rights violation. Therefore, it has issued notices to the Chief 

Secretary, Government of NCT of Delhi, calling for a detailed report on the matter within 

two weeks. 

According to the media report, carried on 10th September, 2025, the staff confirmed that 

the expecting mother was admitted there despite the IHBAS lacking the necessary 

facilities for childbirth. She is now, reportedly, continuing treatment at another government 

hospital. 
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Lokmat Times 

NHRC questions Delhi govt on baby's death after delivery in hospital washroom 

https://www.lokmattimes.com/national/nhrc-questions-delhi-govt-on-babys-death-after-

delivery-in-hospital-washroom/amp/ 

By IANS | Updated: September 23, 2025 15:05 IST 

New Delhi, Sep 23 The NHRC has sought a report within two weeks from the Delhi 

government over ... 

New Delhi, Sep 23 The NHRC has sought a report within two weeks from the Delhi 

government over the death of a destitute patient's baby after delivery in a government-

run hospital's washroom, an official said on Tuesday. 

The National Human Rights Commission (NHRC) took suo motu cognisance of a media 

report over the incident in the Institute of Human Behaviour and Allied Sciences (IHBAS), 

where the destitute woman was admitted on September 7, under a court order. 

The media report said that the baby died due to an alleged lack of facilities at the hospital. 

The report claimed that the hospital staff took a lot of time to even manage a clamp to cut 

the umbilical cord before taking the woman and the newborn to the nearby Swami 

Dayanand Hospital by ambulance. The infant could not be saved despite being rushed to 

the hospital. 

The Commission, in a statement, said that the contents of the media report, if true, raise 

a serious issue of human rights violations. 

"Therefore, the NHRC has issued notices to the Chief Secretary, Government of NCT of 

Delhi, calling for a detailed report on the matter within two weeks," it said. 

According to the media report, carried on September 10, the hospital staff confirmed that 

the expecting mother was admitted there despite the IHBAS lacking the necessary 

facilities for childbirth. She is now, reportedly, continuing treatment at another government 

hospital. 

Earlier, the Commission took suo motu cognisance of a media report that one worker died 

and three others were critically injured while cleaning a sewer in the Ashok Vihar area of 

north Delhi. 

The NHRC said on Monday that it has issued notices to the Chief Secretary of the 

Government of NCT of Delhi, the Commissioner of the Municipal Corporation, and the 

Delhi Police Commissioner, seeking a detailed report within two weeks. 

According to the media report, co-workers of the victims alleged that no safety equipment 

was provided by the private construction company that had engaged them for the task. 
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The Police Control Room reportedly received a late-night call about the incident, and all 

four workers were rushed to Deen Dayal Upadhyay (DDU) Hospital, where doctors 

declared one of them dead. The other three were admitted to the ICU in critical condition. 

The manager of the company is being questioned. 

Disclaimer: This post has been auto-published from an agency feed without any 

modifications to the text and has not been reviewed by an editor 

 

LOKMAT TIMES, Online, 24.9.2025
Page No. 0, Size:(0)cms X (0)cms.



India Education Diary 

NHRC, India takes suo motu cognizance of the reported death of a newborn due to 

lack of facilities at IHBAS, Delhi 

https://indiaeducationdiary.in/nhrc-india-takes-suo-motu-cognizance-of-the-reported-

death-of-a-newborn-due-to-lack-of-facilities-at-ihbas-delhi/ 

By iednewsdesk | September 23, 2025 

The National Human Rights Commission (NHRC), India has taken suo motu cognizance 

of a media report that a destitute patient’s baby died due to lack of facilities after delivery 

in the washroom of the government-run Institute of Human Behaviour and Allied Sciences 

(IHBAS) where she was admitted on 7th September, 2025 under a court order. 

Reportedly, the hospital staff took a lot of time to even manage a clamp to cut the umbilical 

cord before taking them to the nearby Swami Dayanand Hospital by an ambulance, but 

the infant’s life could not be saved. 

The Commission has observed that the contents of the media report, if true, raise a 

serious issue of human rights violation. Therefore, it has issued notices to the Chief 

Secretary, Government of NCT of Delhi, calling for a detailed report on the matter within 

two weeks. 

According to the media report, carried on 10th September, 2025, the staff confirmed that 

the expecting mother was admitted there despite the IHBAS lacking the necessary 

facilities for childbirth. She is now, reportedly, continuing treatment at another government 

hospital. 
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ANI News 

NHRC issues notice over media report of newborn at Delhi’s IHBAS hospital 

https://www.aninews.in/news/national/general-news/nhrc-issues-notice-over-media-

report-of-newborn-at-delhis-ihbas-hospital20250923132027/?amp=1 

ANI | Updated: Sep 23, 2025 13:20 IST 

New Delhi [India], September 23 (ANI): The National Human Rights Commission (NHRC), 

India, has taken suo-motu cognizance of a disturbing media report of a newborn at 

the Institute of Human Behaviour and Allied Sciences (IHBAS), Delhi. 

The infant was reportedly born in the washroom of the government-run mental health 

facility, where the mother, a destitute patient, had been admitted under a court order on 

September 7. 

According to the report published on September 10, the hospital lacked basic childbirth 

facilities, and staff struggled to even procure a clamp to cut the umbilical cord. 

The mother and child were eventually transferred to Swami Dayanand Hospital via 

ambulance, but the newborn could not be saved. 

The NHRC has deemed the incident a potential violation of human rights and issued a 

notice to the Chief Secretary of the Government of NCT of Delhi (GNCTD), demanding a 

comprehensive report within two weeks. 

The Commission stated that if the media account holds true, it reflects a grave lapse in 

the duty of care owed to vulnerable patients. 

This tragedy has cast a harsh spotlight on the longstanding infrastructural deficiencies at 

IHBAS. 

Recent media investigations reveal that the institute, considered a cornerstone of mental 

health and neurological care in India, has been operating without MRI or CT scan 

machines since 2012. X-ray and ultrasound services are also severely limited, raising 

serious concerns about the quality of diagnostics available to thousands of patients. 

During a surprise inspection last week, Delhi Chief Minister Rekha Gupta expressed 

shock at the conditions and announced plans to construct a new hospital building. She 

pledged to address the critical gaps in medical infrastructure within the current financial 

year. 

CM Gupta, who personally interacted with patients and families at the Dilshad Garden 

campus, called the situation "highly unfortunate." 

Despite catering to 2,500-3,000 OPD patients daily, the hospital has only ten ventilator 

beds and 317 inpatient beds, woefully inadequate for an institution of its stature. (ANI) 

 

ANI, Online, 24.9.2025
Page No. 0, Size:(0)cms X (0)cms.

https://www.aninews.in/news/national/general-news/nhrc-issues-notice-over-media-report-of-newborn-at-delhis-ihbas-hospital20250923132027/?amp=1
https://www.aninews.in/news/national/general-news/nhrc-issues-notice-over-media-report-of-newborn-at-delhis-ihbas-hospital20250923132027/?amp=1


Devdiscourse 

Tragedy in Delhi: Newborn’s Death Highlights Shocking Hospital Deficiencies 

The NHRC has taken notice of a newborn's death at IHBAS, Delhi, spotlighting severe 

healthcare shortcomings. Born in a washroom, the infant's fate underscores 

infrastructural failings at the mental health institute. Delhi's Chief Minister has announced 

plans for a new hospital building after a surprise inspection revealed dire conditions. 

https://www.devdiscourse.com/article/headlines/3637535-tragedy-in-delhi-newborns-

death-highlights-shocking-hospital-deficiencies 

Devdiscourse News Desk | Updated: 23-09-2025 13:28 IST | Created: 23-09-2025 13:28 

IST 

The National Human Rights Commission (NHRC) has initiated an investigation 

concerning a distressing incident at Delhi's Institute of Human Behaviour and Allied 

Sciences (IHBAS). A newborn reportedly died after being delivered in a washroom of the 

mental health facility, where the mother, admitted as a destitute patient under a court 

mandate, was receiving care. 

Staff at the government-run facility struggled due to inadequate childbirth provisions, even 

lacking basic equipment like a clamp for the umbilical cord. The infant and mother, after 

their ordeal, were transferred to Swami Dayanand Hospital, yet the child could not be 

saved, prompting NHRC to demand a detailed governmental report on the matter. 

This tragedy has raised alarms about persistent infrastructural setbacks at IHBAS—a key 

player in mental health services in India. Media investigations reveal that since 2012, the 

institute has lacked MRI and CT machines, with limited X-ray and ultrasound facilities, 

attracting criticism for the compromised care provided to its numerous patients. 

Delhi Chief Minister Rekha Gupta, visibly disturbed by the appalling conditions observed 

during a recent impromptu visit, has committed to addressing these infrastructural 

shortcomings by constructing a new hospital building. Despite accommodating 2,500 to 

3,000 OPD patients daily, IHBAS operates with just ten ventilator beds and 317 inpatient 

beds, underscoring the urgency for reform. 

(With inputs from agencies.) 
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New Indian Express 

NHRC takes suo motu cognisance of newborn's death at Delhi Mental Health 

Institute 

The Commission stated that the baby of a destitute woman, admitted to IHBAS under a 

court order on 7 September, died following the delivery in a washroom due to the lack of 

facilities. 

https://www.newindianexpress.com/cities/delhi/2025/Sep/23/nhrc-takes-suo-motu-

cognisance-of-newborns-death-at-delhi-mental-health-institute 

Ashish Srivastava | Updated on:  23 Sep 2025, 9:32 pm 

2 min read 

NEW DELHI: The National Human Rights Commission (NHRC) has taken suo motu 

cognisance of the death of a newborn at the Delhi government-run Institute of Human 

Behaviour and Allied Sciences (IHBAS), after the child was delivered in a hospital 

washroom earlier this month, allegedly without adequate medical support. 

The Commission stated that the baby of a destitute woman, admitted to IHBAS under a 

court order on 7 September, died following the delivery in a washroom due to the lack of 

facilities. “Reportedly, the hospital staff took a considerable amount of time to even 

manage a clamp to cut the umbilical cord before transferring them by ambulance to the 

nearby Swami Dayanand Hospital, but the infant’s life could not be saved,” the NHRC 

said in a statement. 

Noting that the allegations, if true, raise a serious human rights concern, the Commission 

has issued notices to the Chief Secretary of Delhi, seeking a detailed report within two 

weeks. 

According to media reports, the patient was admitted to IHBAS despite the hospital 

lacking the infrastructure required for childbirth. Hospital staff themselves confirmed the 

absence of maternity facilities. The woman is currently receiving treatment at another 

government hospital. 

The infant, born at 26 weeks’ gestation, was alive at birth but died shortly after being 

shifted to Swami Dayanand Hospital. Doctors said the child’s lungs were underdeveloped 

due to premature delivery. 

The incident prompted an unscheduled visit by Chief Minister Rekha Gupta, who assured 

that infrastructural gaps would be addressed with the construction of a new hospital 

building. 

Staff at the mental health institute highlighted that IHBAS has been operating without MRI 

and CT scan machines since 2012 and continues to rely on limited X-ray and ultrasound 

facilities. 
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News on Air 

NHRC Issues Notice to Delhi Govt Over Infant Death Due to Lack of Facilities 

https://www.newsonair.gov.in/nhrc-issues-notice-to-delhi-govt-over-infant-death-due-to-

lack-of-facilities/ 

Site Admin | September 23, 2025 9:32 PM 

The National Human Rights Commission (NHRC), has issued a notice to the Chief 

Secretary of Delhi for an infant’s death due to lack of facilities after delivery in the Institute 

of Human Behaviour and Allied Sciences (IHBAS) under the Delhi Government. The 

commission has asked for a detailed report on the matter within two weeks. NHRC has 

taken suo motu cognizance of the media report stating that a destitute patient’s baby died 

due to lack of facilities after delivery in the hospital. 
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The News Mill 

NHRC issues notice over media report of newborn at Delhi’s IHBAS hospital 

https://thenewsmill.com/2025/09/nhrc-issues-notice-over-media-report-of-newborn-at-

delhis-ihbas-hospital/ 

Written By: ANI | Published on: Sep 23, 2025 

The National Human Rights Commission (NHRC), India, has taken suo-motu cognizance 

of a disturbing media report of a newborn at the Institute of Human Behaviour and Allied 

Sciences (IHBAS), Delhi. 

The infant was reportedly born in the washroom of the government-run mental health 

facility, where the mother, a destitute patient, had been admitted under a court order on 

September 7. 

According to the report published on September 10, the hospital lacked basic childbirth 

facilities, and staff struggled to even procure a clamp to cut the umbilical cord. 

The mother and child were eventually transferred to Swami Dayanand Hospital via 

ambulance, but the newborn could not be saved. 

The NHRC has deemed the incident a potential violation of human rights and issued a 

notice to the Chief Secretary of the Government of NCT of Delhi (GNCTD), demanding a 

comprehensive report within two weeks. 

The Commission stated that if the media account holds true, it reflects a grave lapse in 

the duty of care owed to vulnerable patients. 

This tragedy has cast a harsh spotlight on the longstanding infrastructural deficiencies at 

IHBAS. 

Recent media investigations reveal that the institute, considered a cornerstone of mental 

health and neurological care in India, has been operating without MRI or CT scan 

machines since 2012. X-ray and ultrasound services are also severely limited, raising 

serious concerns about the quality of diagnostics available to thousands of patients. 

During a surprise inspection last week, Delhi Chief Minister Rekha Gupta expressed 

shock at the conditions and announced plans to construct a new hospital building. She 

pledged to address the critical gaps in medical infrastructure within the current financial 

year. 

CM Gupta, who personally interacted with patients and families at the Dilshad Garden 

campus, called the situation “highly unfortunate.” 

Despite catering to 2,500-3,000 OPD patients daily, the hospital has only ten ventilator 

beds and 317 inpatient beds, woefully inadequate for an institution of its stature 
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News on Air 

राष्ट्र ीय मानवाधिकार आयोग ने नई धिल्ली के इंस्टीटू्यट ऑफ़ हयू्मन धिहेधवयर एंड एलाइड साइंसेज 

में एक नवजात की कधित मृतु्य के संिंि में, धिल्ली सरकार के मुख्य सधिव को नोधटस जारी धकया 

है 

https://www.newsonair.gov.in/hi/ 

Site Admin | सितम्बर 23, 2025 7:25 अपराह्न 

राष्ट्र ीय मानवासिकार आयोग ने नई सिल्ली के इंस्टीटू्यट ऑफ़ ह्यूमन सिहेसवयर एंड एलाइड िाइंिेज- 

इहिाि अस्पताल में एक नवजात की कसित मृतु्य के िंिंि में, सिल्ली िरकार के मुख्य िसिव को नोसटि 

जारी सकया है। आयोग ने िो िप्ताह के भीतर मामले में सवसृ्तत ररपोटट मांगी है। 

आयोग ने एक मीसडया ररपोटट पर स्वतः  िंज्ञान सलया है। मीसडया ररपोटट में िताया गया िा सक इि महीने की 

िात तारीख को कोटट के आिेश पर एक मसहला को अस्पताल में भती सकया गया िा, जहां मसहला की 

सडलीवरी के िौरान उपकरणो ंके अभाव में नवजात की मृतु्य हो गई। 
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Garima Times 

नवजात शििु की मौत का मामला : एनएचआरसी ने शिल्ली सरकार के मुख्य सशचव को नोशिस 

जारी शकया 

https://garimatimes.in/newborn-baby-death-case-nhrc-issues-notice-to-chief-secretary-

delhi-government-updates-news/ 

By ashwani awasthi 

September 23, 2025 

राष्ट्र ीय मानवाधिकार आयोग 

Delhi News : बेसहारा मरीज़ के बचे्च की सरकारी मानव व्यवहार एवं संबद्ध धवज्ञान संस्थान 

(आईएचबीएएस) के शौचालय में प्रसव के बाद मौत हो गई। उसे न्यायालय के आदेश के बाद 7 धसतंबर, 

2025 को अस्पताल में भती कराया गया था। 

बताया जा रहा है धक अस्पताल के कममचाररयो ंको गभमनाल काटने के धलए क्लैंप लगाने में भी काफी समय 

लगा। उसके बाद उन्हें एमु्बलेंस से नजदीक के स्वामी दयानंद अस्पताल ले जाया गया। लेधकन, बचे्च की 

जान नही ंबचाई जा सकी। वही ंइस मामले पर राष्ट्र ीय मानवाधिकार आयोग (एनएचआरसी) ने स्वतः  संज्ञान 

धलया है। 

आयोग ने पाया है धक मीधिया ररपोटम में दी गई जानकारी यधद सत्य है तो यह मानवाधिकार उलं्लघन का 

गंभीर मुद्दा है। इसधलए आयोग ने धदल्ली सरकार के मुख्य सधचव को नोधटस जारी करके दो सप्ताह में इस 

मामले पर धवसृ्तत ररपोटम देने के धलए कहा है। (स्रोत- PIB) 
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Inshort 

दिल्ली के अस्पताल में नवजात की मौत की रिपोर्ट को लेकि NHRC ने दिल्ली सिकाि को भेजा 

नोदर्स 

https://inshorts.com/hi/news/%E0%A4%A6-%E0%A4%B2-%E0%A4%B2--

%E0%A4%95--%E0%A4%85%E0%A4%B8-%E0%A4%AA%E0%A4%A4-

%E0%A4%B2-%E0%A4%AE---%E0%A4%A8%E0%A4%B5%E0%A4%9C-

%E0%A4%A4-%E0%A4%95--%E0%A4%AE-%E0%A4%A4-%E0%A4%95--

%E0%A4%B0-%E0%A4%AA-%E0%A4%B0-%E0%A4%9F-%E0%A4%95--

%E0%A4%B2-%E0%A4%95%E0%A4%B0-nhrc-%E0%A4%A8--%E0%A4%A6-

%E0%A4%B2-%E0%A4%B2--%E0%A4%B8%E0%A4%B0%E0%A4%95-

%E0%A4%B0-%E0%A4%95--%E0%A4%AD-%E0%A4%9C--%E0%A4%A8-

%E0%A4%9F-%E0%A4%B8-1758625234236 

short by प्रियंका प्रिवारी / 04:30 pm on Tuesday 23 September, 2025 

राष्ट्र ी य मानवाप्रिकार आयोग (एनएचआरसी) नेप्रिल्ली स्थिि इंस्टीटू्यट ऑफ ह्यू मन प्रिहेप्रवयर ऐडंऐ ं

अलाइड साइंसेज़ (आईएचिीएएस) के अस्पिाल मेंएक नवजाि प्रििुकी िौचालय में िसव के िाि हुई मौि 

सेसंिंप्रिि ररपोट््स पर स्वि: संज्ञान प्रलया है। 

एनएचआरसी ने मामले को लेकर प्रिल्ली सरकार के मुख्य सप्रचव को नोप्रटस जारी करके 2 सप्ताह मेंइस 

पर प्रवसृ्ति ररपोट् मांगी है। 
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VocalTV 

एनएचआरसी ने दिल्ली के अस्पताल के शौचालय में नवजात की मौत पर दलया स्वतः  संज्ञान, ररपोर्ट 

तलब 

https://vocaltv.in/national/nhrc-takes-suo-motu-cognizance-of-death-of-

newbornphp/cid17462437.htm 

By VocalTV Desk | Sep 23, 2025, 18:15 IST 

नई दिल्ली, 23 दितंबर (दि.ि.)। राष्ट्र ीय मानवादिकार आयोग (एनएचआरिी) ने दिल्ली के आईएचबीएएि 

अस्पताल में एक नवजात की मौत के मामले का स्वतः  िंज्ञान दलया िै। आयोग ने इि िंबंि में दिल्ली िरकार 

के मुख्य िदचव को नोदिि भेजकर िो िफे्त के भीतर दवसृ्तत ररपोिट मांगी िै। 

एनएचआरिी के मुतादबक, मीदिया ररपोिटटि के आिार पर इि मामले में कारटवाई की जा रिी िै। मामला 

10 दितंबर का िै, दजिमें एक मानदिक रूप िे बीमार मदिला ने अस्पताल के शौचालय में बचे्च को जन्म 

दिया। मदिला को अिालत के आिेश पर 7 दितंबर को अस्पताल में भती कराया गया था। अस्पताल में 

प्रिव के दलए जरूरी िुदविाएं निी ंथी।ं गभटनाल कािने में भी काफी िेर हुई और दफर बचे्च को पाि के 

स्वामी ियानंि अस्पताल ले जाया गया, लेदकन तब तक उिकी मौत िो चुकी थी। 

आयोग ने किा िै दक अगर यि मीदिया ररपोिटटि ििी िैं तो यि मानवादिकारो ंके गंभीर उलं्लघन का मामला 

बनता िै। दफलिाल मदिला का इलाज दिल्ली के िी एक िूिरे िरकारी अस्पताल में चल रिा िै। 

--------------- 

दिन्िुस्थान िमाचार / प्रशांत शेखर 
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Janta Se Rishta 

दिल्ली के IHBAS अस्पताल में नवजात दििु की मीदिया रिपोर्ट पि NHRC ने नोदर्स जािी दकया 

https://jantaserishta.com/amp/delhi-ncr/nhrc-issues-notice-on-media-report-on-death-of-

newborn-at-ihbas-hospital-in-delhi-4281606 

By - Gulabi Jagat 

Update: 2025-09-23 12:53 GMT 

नई दिल्ली : राष्ट्र ीय मानवादिकार आयोग (एनएचआरसी) , भारत ने मानव व्यवहार और संबद्ध दवज्ञान 

संस्थान (आईएचबीएएस) , दिल्ली में एक नवजात दििु की परेिान करने वाली मीदिया ररपोर्ट का स्वतः  

संज्ञान दलया है। दििु का जन्म कदथत तौर पर सरकारी मानदसक स्वास्थ्य कें द्र के िौचालय में हुआ था, जहां 

उसकी मां, जो एक दनरादित रोगी है, को 7 दसतंबर को अिालत के आिेि के तहत भती कराया गया था। 

10 दसतम्बर को प्रकादित ररपोर्ट के अनुसार, अस्पताल में बुदनयािी प्रसव सुदविाओ ंका अभाव था, तथा 

कमटचाररयो ंको गभटनाल कार्ने के दलए क्लैंप प्राप्त करने में भी कदिनाई हो रही थी।मां और बचे्च को अंततः  

एमु्बलेंस के माध्यम से स्वामी ियानंि अस्पताल में स्थानांतररत कर दिया गया, लेदकन नवजात को बचाया 

नही ंजा सका। 

एनएचआरसी ने इस घर्ना को मानवादिकारो ंका संभादवत उलं्लघन माना है और दिल्ली सरकार के मुख्य 

सदचव को नोदर्स जारी कर िो सप्ताह के भीतर एक व्यापक ररपोर्ट मांगी है ।आयोग ने कहा दक यदि 

मीदिया की ररपोर्ट सही है, तो यह कमजोर मरीजो ंकी िेखभाल के कतटव्य में गंभीर चूक को ििाटता है। इस 

त्रासिी ने आईएचबीएएस में लमे्ब समय से चली आ रही अवसंरचना संबंिी कदमयो ंपर किोर प्रकाि िाला 

है।हाल ही में मीदिया जांच से पता चला है दक भारत में मानदसक स्वास्थ्य और तंदत्रका संबंिी िेखभाल की 

आिारदिला माना जाने वाला यह संस्थान 2012 से एमआरआई या सीर्ी सै्कन मिीनो ंके दबना काम कर 

रहा है। एक्स-रे और अल्ट्र ासाउंि सेवाएं भी बहुत सीदमत हैं, दजससे हजारो ंरोदगयो ंके दलए उपलब्ध दनिान 

की गुणवत्ता को लेकर गंभीर दचंताएं पैिा हो रही हैं। 

दपछले हफे़्त एक औचक दनरीक्षण के िौरान, दिल्ली की मुख्यमंत्री रेखा गुप्ता ने हालात पर हैरानी जताई 

और एक नए अस्पताल भवन के दनमाटण की योजना की घोषणा की। उन्ोनें चालू दवत्त वषट में दचदकत्सा 

बुदनयािी ढााँचे की गंभीर कदमयो ंको िूर करने का वािा दकया। 

सी.एम. गुप्ता, दजन्ोनें दिलिाि गािटन पररसर में मरीजो ंऔर पररवारो ंसे व्यक्तिगत रूप से बातचीत की, 

ने क्तस्थदत को "अतं्यत िुभाटग्यपूणट" बताया। प्रदतदिन 2,500-3,000 ओपीिी रोदगयो ंकी िेखभाल करने के 

बावजूि, अस्पताल में केवल िस वेंदर्लेर्र बेि और 317 इनपेिेंर् बेि हैं, जो इस स्तर के संस्थान के दलए 

अपयाटप्त हैं। 
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Telegraph 

NHRC notice to I&B Ministry, Mumbai Police over e-cigarette scene in `The Ba**ds 

of Bollywood’ 

Marking Aryan Khan’s directorial debut, ‘The Ba***ds of Bollywood’ dropped on Netflix on 

September 18 

https://www.telegraphindia.com/entertainment/nhrc-notice-to-ib-ministry-mumbai-police-

over-e-cigarette-scene-in-aryan-khans-the-bads-of-bollywood/cid/2124564 

Entertainment Web Desk Published 23.09.25, 12:15 PM 

The National Human Rights Commission (NHRC) on Monday issued notices to the 

Ministry of Information and Broadcasting and the Mumbai Police Commissioner following 

a complaint filed against the makers of Netflix web series The Ba***ds of Bollywood. 

Marking Aryan Khan’s directorial debut, The Ba***ds of Bollywood dropped on Netflix on 

September 18. 

The complaint alleged that the show featured Ranbir Kapoor using a banned e-cigarette 

on screen without carrying any warning or disclaimer. 

“The complainant, Vinay Joshi, Legal Rights Observatory, alleged that a popular Netflix 

web series, titled Ba***ds of Bollywood (season 1, episode 7), showed a well-known actor, 

Ranbir Kapoor, using a banned e-cigarette on screen, without any warning or disclaimer,” 

reads the proceedings of the case dated September 22, as per a PTI report. 

According to the complaint, the scene in question was “openly streamed”, potentially 

misleading or influencing young audiences by appearing to promote the use of banned 

substances, the proceedings noted. 

The NHRC has asked the concerned authorities to share details of the steps taken in 

response to the complaint, as part of its ongoing inquiry into the issue. 

ANI, on its X account, also reported about the NHRC notice over the complaint. 

Co-written by Aryan, Bilal Siddiqi, and Manav Chauhan, the series stars Lakshya, Raghav 

Juyal, Sahher Bambba, Manav Chauhan, Mona Singh, Bobby Deol, and Anyaa Singh. 

Actors Shah Rukh Khan, Aamir Khan and Salman Khan appear as themselves in the 

series. It also features a cameo by director-producer Karan Johar. 

The series is produced by Bonnie Jain and Gauri Khan under Shah Rukh’s home banner, 

Red Chillies Entertainment. 
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Siyasat 

Ranbir Kapoor and Aryan Khan land in big trouble 

The National Human Rights Commission (NHRC) took note of the complaint and has 

issued notices to the Ministry of Information and Broadcasting 

https://www.siasat.com/ranbir-kapoor-and-aryan-khan-land-in-big-trouble-3274845/ 

Chandra Mouli|   Published: 23rd September 2025 4:21 pm IST 

Hyderabad: The Ba**ds of Bollywood, directed by Aryan Khan, son of Shah Rukh Khan, 

recently premiered on Netflix with a grand launch. The satirical action-comedy has been 

praised by critics and audiences alike for its fresh storytelling and bold humor. The seven-

episode series features several Bollywood stars in cameo appearances, including Salman 

Khan, Aamir Khan, Ranveer Singh, Ranbir Kapoor, and many others. 

The Controversial Scene 

Despite the positive response, one particular scene has now stirred controversy. In 

episode 7, Ranbir Kapoor makes a cameo appearance alongside Karan Johar. During 

the sequence, Kapoor casually asks Anya Singh’s character for a vape, takes a puff, and 

continues the conversation. While the scene was brief and lighthearted, it has triggered 

legal scrutiny because it showed the use of a banned e-cigarette without any statutory 

warning. 

NHRC Complaint and Action 

A complaint filed by Vinay Joshi from the Legal Rights Observatory alleged that the series 

promoted e-cigarettes, which are banned in India under the Prohibition of Electronic 

Cigarettes Act, 2019. The National Human Rights Commission (NHRC) took note of the 

complaint and has issued notices to the Ministry of Information and Broadcasting as well 

as the Mumbai Police Commissioner. 

NHRC member Priyank Kanoongo reportedly stated that the police have been asked to 

register an FIR against Ranbir Kapoor, the production company, and Netflix. The 

commission has also urged authorities to identify and take action against manufacturers 

and sellers of e-cigarettes while directing the ministry to prohibit such content on OTT 

platforms. 

SIASAT, Online, 24.9.2025
Page No. 0, Size:(0)cms X (0)cms.

https://www.siasat.com/ranbir-kapoor-and-aryan-khan-land-in-big-trouble-3274845/


Times of India 

NHRC Demands Action Over Ranbir Kapoor’s Vaping Scene In `The Bads Of 

Bollywood’ 

https://timesofindia.indiatimes.com/videos/etimes/bollywood/nhrc-demands-action-over-

ranbir-kapoors-vaping-scene-in-the-bads-of-bollywood/videoshow/124069724.cms 

Sep 23, 2025, 04:51:46 PM  

A legal complaint has been filed against Netflix’s 'The Bads of Bollywood' after a scene 

shows Ranbir Kapoor vaping in a cameo, without any warning or disclaimer. The National 

Human Rights Commission (NHRC) has issued notices to the Ministry of Information & 

Broadcasting, Mumbai Police, Netflix, and the producers, asking for an action taken 

report.The complainant has raised concerns that the depiction could mislead young 

viewers and violates Indian law. Authorities have been asked to submit an action-taken 

report. 
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Dainik Jagran 

NHRC seeks action against Ranbir Kapoor and Netflix over vaping scene in `The 

Bads of Bollywood’ 

https://english.dainikjagranmpcg.com/bollywood/nhrc-seeks-action-against-ranbir-

kapoor-and-netflix-over-vaping/article-5329 

Digital Desk | On 23 Sep 2025 

The National Human Rights Commission (NHRC) has directed the Mumbai Police to 

investigate and potentially file a case against Bollywood actor Ranbir Kapoor, the 

producers of the web series 'The Bads of Bollywood,' and streaming giant Netflix. The 

action follows a complaint alleging that a scene in the show illegally depicts the use of a 

banned e-cigarette, violating Indian law . 

 The Complaint and Alleged Violations 

The complaint, filed by activist Vinay Joshi of the Legal Rights Observatory, centers on a 

cameo scene in Season 1, Episode 7 of the series, where Ranbir Kapoor is seen using 

an e-cigarette, or vape . The complainant argues that this depiction was made "without 

any warning or disclaimer" and was "streamed openly," which could mislead young 

viewers and negatively influence them by promoting the use of banned substances . 

The NHRC found merit in the complaint, stating that the allegations point to "serious 

violations of the laws" . The commission specifically cited the Prohibition of Electronic 

Cigarettes Act, 2019, which bans the production, sale, and advertisement of e-cigarettes 

in India. Sections 4 and 7 of this act prohibit the storage, use, and promotion of e-

cigarettes, with penalties for individuals and companies involved in their advertisement . 

NHRC’s Directives and Investigation 

In response, the NHRC has issued notices to two key authorities : 

- The Ministry of Information and Broadcasting: The commission has asked the ministry 

to take appropriate action and "immediately prohibit such content" that could wrongly 

influence younger generations. 

- The Commissioner of Police, Mumbai: The police have been directed to initiate an 

investigation into the matter. This includes looking into the identity of the manufacturers 

or importers of the electronic cigarette used and taking legal action against the actor, 

production company, and OTT platform. 

The NHRC has requested an Action Taken Report (ATR) from both entities within two 

weeks for its perusal . 

Broader Context and Ongoing Scrutiny 

This incident highlights the growing debate around content regulation on Over-The-Top 

(OTT) streaming platforms in India. It underscores the tension between creative 
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expression and the responsibility to adhere to national laws and health advisories, 

particularly concerning content that reaches impressionable audiences . This is not the 

first time content on digital platforms has faced scrutiny for potentially violating 

regulations. 

The controversy brings into focus the responsibilities of content creators and distributors 

in adhering to Indian laws. With the NHRC's intervention, the case has ignited discussions 

about the portrayal of banned substances in media and its impact on public health and 

morality . The Mumbai Police's investigation and the subsequent action taken report will 

be closely watched. 
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The Sentinel 

Ranbir Kapoor lands in legal trouble due to Aryan Khan’s debut series 

National Human Rights Commission directs Mumbai Police to file case against Ranbir 

Kapoor, Netflix & producers of “The Ba***ds of Bollywood.” 

https://www.sentinelassam.com/more-news/entertainment/ranbir-kapoor-lands-in-legal-

trouble-due-to-aryan-khans-debut-series 

Sentinel Digital Desk | Published on: 23 Sep 2025, 8:08 am 

Trouble seems to be mounting for actor Ranbir Kapoor as the National Human Rights 

Commission has directed Mumbai Police to register a case against him, the producers of 

“The Ba***ds of Bollywood,” and Netflix. 

According to the latest reports, the move comes over the alleged depiction and promotion 

of e-cigarettes in one of the show’s scenes, which reportedly featured Kapoor using an 

e-cigarette without any warning or disclaimer, in violation of the Prohibition of Electronic 

Cigarettes Act, 2019. 

As per the complainant, Vinay Joshi, one scene shows Ranbir Kapoor using an e-

cigarette without displaying any warning or disclaimer.In his complaint, Vinay further 

claimed that the scene was publicly streamed, potentially misleading or negatively 

influencing young viewers by glamorizing the use of banned substances. He expressed 

concerns that such content is irresponsible, encourages illegal behavior, undermines law 

enforcement, and poses risks to public health and societal values. 

The commission has sent a notice to the Secretary of the Ministry of Information and 

Broadcasting, calling for swift measures to ban content that could have a harmful impact 

on young audiences. Additionally, the Mumbai Police Commissioner has reportedly been 

instructed to investigate the identities and activities of electronic cigarette manufacturers 

and importers. 

Authorities have been given a two-week deadline to submit their action report to the 

commission. 

Directed by Aryan Khan, The “Ba***ds of Bollywood” boasts a star-studded ensemble 

including Bobby Deol, Lakshya, Sahher Bambba, Mona Singh, Manish Chaudhari, 

Raghav Juyal, Anya Singh, Manoj Pahwa, and Vijayant Kohli, with Rajat Bedi and 

Gautami Kapoor in pivotal roles. 

It also features special appearances by Karan Johar, Ranveer Singh, Siddhant 

Chaturvedi, Disha Patani, Orry, Shanaya Kapoor, Ibrahim Ali Khan, Rajkummar Rao, and 

Sara Ali Khan. The series, which offered a satirical take on Bollywood, premiered on 18 

September 2025 on Netflix. (IANS) 
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Financial Express Hindi 

रणबीर कपूर की सिगरेट िीन पर सििाद: NHRC ने नेटफ्लिक्स और सनर्ााता पर कारािाई का 

अनुरोध सकया 

नेटफ्लिक्स की The Ba*ds of Bollywood** में रणबीर कपूर की ई-सिगरेट िीन पर NHRC ने काररवाई 

का अनुरोध सकया। सिकायत में कहा गया सक यह युवाओ ंको प्रभासवत कर िकता है और ई-सिगरेट 

असधसनयम, 2019 का उलं्लघन है। िीरीज में कई स्टािर हैं और इिे मनोरंजक बताया गया। 

https://hindi.financialexpress.com/trending/netflix-series-the-bads-of-bollywood-faces-

legal-trouble-over-e-cigarette-scene-10492177 

Written by FE Entertainment Desk 

 23 Sep 2025 10:12 IST 

आयरन खान की नेटफ्लिक्स िीरीज The Ba*ds of Bollywood** कानूनी मुफ्लिलो ंमें फंि गई है। ANI ने 

बताया, ऐिा इिसलए हुआ क्ोसंक इिमें असभनेता रणबीर कपूर को सबना कानूनी सिस्क्लेमर के प्रसतबंसधत 

ई-सिगरेट पीते हुए सिखाया गया है। 

इि बारे में एक सिकायत नेिनल ह्यूमन राइट्ि कमीिन (NHRC) में िजर कराई गई है, सजिमें कहा गया 

है सक यह िीन युवा ििरको ंको प्रभासवत कर िकता है और मौजूिा कानून का उलं्लघन करता है। 

िोमवार को, NHRC ने िूचना और प्रिारण मंत्रालय के िसचव को पत्र सलखा, सजिमें कहा गया सक 

सिकायतकतार ने असभनेताओ,ं सनमारताओ ंऔर नेटफ्लिक्स के फ्लखलाफ कडी काररवाई की मांग की है, क्ोसंक 

उन्ोनें “युवाओ ंको गुमराह सकया और कानून का उलं्लघन सकया है।” 

https://x.com/ANI/status/1970075350504747250 

कमीिन ने मंत्रालय िे ऐिे कंटेंट को प्रसतबंसधत करने का भी अनुरोध सकया और मंुबई पुसलि कसमश्नर को 

पत्र सलखा, सजिमें रणबीर कपूर, िीरीज के सनमारता और नेटफ्लिक्स के फ्लखलाफ प्रोसहसबिन ऑफ़ 

इलेक्ट्र ॉसनक सिगरेट्ि एक्ट्, 2019 के तहत FIR िजर करने का अनुरोध सकया गया है। 

कानून का उलं्लघन 

NHRC के पत्र को IANS ने एके्सि सकया, सजिमें कहा गया है, “यह घटना प्रोसहसबिन ऑफ़ इलेक्ट्र ॉसनक 

सिगरेट्ि एक्ट्, 2019 की धारा 4, िाथ में धारा 7 का स्पष्ट उलं्लघन है।”  

यह भी कहा गया है सक “धारा 4 सकिी भी रूप में ई-सिगरेट के स्टोरेज, उपयोग और प्रचार पर रोक लगाती 

है, जबसक धारा 7 उलं्लघन करने वालो ंको िंसित करती है।” 

The Ba***ds of Bollywood की स्टारकास्ट 

The Ba*ds of Bollywood** एक िैटायररकल एक्शन-कॉमेिी िर ामा है, सजिे िेबंू्ट आयरन खान ने 

बनाया, िह-लेखन और सनिेसित सकया है, और यह 18 सितंबर को नेटफ्लिक्स पर प्रीसमयर हुई। इिमें लक्ष्य 

लालवानी, बॉबी िेओल, राघव जूयाल, िाहेर बम्बा और अन्या सिंह मुख्य भूसमका में हैं। इि िीरीज को 

आलोचको ंऔर ििरको ंिे “बेतुका, रोचक और मनोरंजक” बताया गया है। 
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रणबीर कपूर के अलावा, िो में रणवीर सिंह, िाहरुख खान, आसमर खान, इमरान हािमी, अरिि वारिी, 

सििा पाटनी, अजुरन कपूर और राजकुमार राव कैसमयो में नजर आए हैं। 
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Punjab Kesari 

The Ba***ds of Bollywood: रणबीर कपूर के गले पडी मुसीबत, ई-ससगरेट पीने पर NHRC ने 

जारी सकया नोसटस 

https://bollywood.punjabkesari.in/entertainment/news/nhrc-demands-action-against-

ranbir-kapoor-netflix-for-alleged-violation-of-vape-2217074 

Edited By Smita Sharma, Updated: 23 Sep, 2025 09:58 AM 

बॉलीवुड के ककिं ग खान शाहरुख के बेटे आर्यन खान ने द बैड्स ऑफ बॉलीवुड के जरिए डेबू्य ककर्ा। द 

बैड्स ऑफ बॉलीवुड में स्टासय की फौज देखने को कमली है. सलमान खान, किण जौहि, िणवीि कसिंह, 

िणबीि कपूि से लेकि इमिान हाशमी समेत कई स्टासय ने कैकमर्ो ककर्ा। अब इस... 

मुिंबई: बॉलीवुड के ककिं ग खान शाहरुख के बेटे आर्यन खान ने द बैड्स ऑफ बॉलीवुड के जरिए डेबू्य ककर्ा। 

द बैड्स ऑफ बॉलीवुड में स्टासय की  फौज देखने को कमली है. सलमान खान, किण जौहि, िणवीि कसिंह, 

िणबीि कपूि से लेकि इमिान हाशमी समेत कई स्टासय ने कैकमर्ो ककर्ा। अब इस सीिीज के चलते िणबीि 

कपूि की आफत बढ़ सकती है।  

आखखि क्ोिं हुआ आर्यन की सीिीज पि बवाल 

'द बैड्स ऑफ बॉलीवुड' के एक सीन में िणबीि कपूि, किण जौहि औि एक्ट्र ेस के साथ नजि आते हैं। 

जहािं वह ई-कसगिेट पीते हुए कदख िहे हैं मगि इस सीन में मेकसय ने ककसी भी तिह का कडसके्लमि मतलब 

चेतावनी नही िं लगार्ा हुआ था। 

इसी मामले को लेकि एक कशकार्तकताय ने एनएचआिसी को कशकार्त की औि सूचना एविं प्रसािण मिंत्रालर् 

को भी काियवाई की मािंग की है।कशकार्तकताय का कहना है कक इस तिह के सीन्स से रु्वाओिं पि गलत असि 

पडेगा. साथ ही कनर्मोिं का उल्लिंघन भी हुआ है। इस मामले में एनएचआिसी ने ऐसे किं टेंट पि िोक लगाने 

के कलए नोकटस भी जािी ककर्ा। 

बता दें  भाित में ई-कसगिेट बनाना, लाना-ले जाना, जमा किना औि बेचना सब बैन है। दुकनर्ा के कुछ ही 

देशोिं में ई-कसगिेट की कबक्री पि पूिी तिह िोक है औि भाित उन्ी िं में से एक है। 
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Dainik Bhaskar 

रणबीर कपूर के खिलाफ केस दर्ज करने का आदेश:आर्जन िान के शो में ई-ससगरेट वाले सीन को 

लेकर राष्ट्र ीर् मानवासिकार आर्ोग ने भेर्ा नोसटस 

https://www.bhaskar.com/entertainment/bollywood/news/nhrc-orders-mumbai-police-to-

register-case-against-ranbir-kapoor-aryan-khan-web-series-netflix-135991512.html 

9 घंटे पहले 

राष्ट्र ीय मानवाधिकार आयोग (NHRC) ने म ंबई प धलस को आदेश धदया है धक वो एक्टर रणबीर कपूर, आययन 

खान की वेब सीरीज 'द बैड्स ऑफ बॉलीव ड' के मेकसय और नेटफ्लिक्स पर FIR दजय करें । 

मामले में आरोप है धक शो में इलेक्टर ॉधनक धसगरेट धनषेि अधिधनयम, 2019 का उलं्लघन हुआ है। 

IANS के अन सार, यह धशकायत धवनय जोशी नामक व्यफ्लि ने दजय कराई। उनका कहना है धक शो के 

सातवें एधपसोड में रणबीर कपूर ई-धसगरेट का इसे्तमाल करते धदखे, लेधकन इस दौरान धकसी तरह की हेल्थ 

वॉधनिंग या धडस्क्लेमर नही ंधदया गया। 

धशकायत के बाद NHRC ने सूचना और प्रसारण मंत्रालय को नोधटस भेजा है। आयोग ने कहा धक मंत्रालय 

इस तरह के कंटेंट को रोकने के धलए जरूरी कदम उठाए। आयोग ने यह भी कहा धक इस तरह के सीन 

य वा दशयको ंपर गलत असर डाल सकते हैं। 

इसके अलावा, म ंबई प धलस कधमश्नर को भी जांच श रू करने के धनदेश धदए गए हैं। इसमें ई-धसगरेट बनाने 

और इम्पोटय करने वाले लोगो ंकी भूधमका की जांच करने को कहा गया है। 

आययन के शो के सातवें और आफ्लखरी एधपसोड में रणबीर कपूर ने कैधमयो धकया था। इस सीन में वह िमाय 

प्रॉडकं्शस के ऑधफस में सान्या (अन्या धसंह) से धमलते हैं। बातचीत के दौरान वह उससे वैप मांगते हैं और 

उससे स्मोक करते हैं। 

इलेक्टर ॉधनक धसगरेट धनषेि अधिधनयम, 2019 क्या है? 

यह कानून भारत में ई-धसगरेट और इससे ज डे सभी उपकरणो ंपर पूरी तरह से रोक लगाता है। इसमें 

उत्पादन, धनमायण, आयात, धनयायत, टर ांसपोटय, धबक्री, धवतरण, स्टोरेज और धवज्ञापन सब पर बैन है। 

यह कानून भारत में ई-धसगरेट और इसके सभी ज डे उपकरणो ंपर पूरी तरह से रोक लगाता है। इसमें बनाने, 

आयात करने, बेचने, रखने और प्रचार करने पर भी पाबंदी है। 

इस एक्ट में ई-धसगरेट को इलेक्टर ॉधनक धनकोटीन धडलीवरी धसस्टम (ENDS), हीट-नॉट-बनय प्रोडक््टस और 

ई-हुके्क जैसे उपकरणो ंके रूप में पररभाधषत धकया गया है। इनकी ऑनलाइन धबक्री और प्रमोशन पर भी 

रोक है। 

कानून का उलं्लघन करने पर जेल और ज मायने की सजा हो सकती है। बार-बार गलती करने वालो ंके धलए 

सख्त सजा तय की गई है। 
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हेल्थ धमधनस्टर ी के म ताधबक, यह कानून लोगो ंको इन प्रोडक््टस से होने वाले स्वास्थ्य जोफ्लखमो ंसे बचाने के 

धलए लाया गया। हालांधक, ई-धसगरेट अब भी कई जगह द कानो ंऔर ऑनलाइन पे्लटफॉमय पर धमल जाती 

है। 

बता दें  धक आययन खान की डायरेक्टोररयल डेबू्य सीरीज 'द बैड्स ऑफ बॉलीव ड' रेड धचलीज एंटरटेनमेंट 

के बैनर तले बनी है। नेटफ्लिक्स पर ररलीज इस शो में लक्ष्य लालवानी, राघव ज याल, बॉबी देओल, अन्या 

धसंह, मोना धसंह और मनोज पाहवा ने काम धकया है। 
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समाजवादी पार्टी के नेता आजम खान रिहा, 23 महीने जेल में िहने से हो सकती हैं ये स्वास्थ्य 

समस्याएं, देखें पूिी ललस्ट 

उत्तर प्रदेश के पूर्व मंत्री आजम खान 23 महीने जेल में रहने के बाद सीतापुर जेल से ररहा हुए। लंबे समय 

तक जेल में रहने से कैददय  ंमें टीबी, मानदसक तनार्, स्किन र ग, पाचन और अन्य स्वास्थ्य समस्याएं आम 

ह  सकती हैं। 

https://hindi.lifeberrys.com/healthy-living/samajwadi-party-leader-azam-khan-released-

health-issues-after-23-months-in-jail-243464.html 

Posts by : Kratika Maheshwari | Updated on: Tue, 23 Sept 2025 2:15:16 

उत्तर प्रदेश के पूर्व कैदबनेट मंत्री और समाजर्ादी पाटी के र्ररष्ठ नेता आजम खान 23 महीने जेल में रहने 

के बाद आज यानी मंगलर्ार (23 दसतंबर) क  सीतापुर जेल से ररहा हुए। जेल की कदिन पररस्कथिदतय  ंमें 

लंबे समय तक रहने से कैददय  ंकी सेहत पर गंभीर असर पड़ता है। आइए जानते हैं दक 23 महीने जेल में 

रहने के बाद कौन-कौन सी बीमाररयां आमतौर पर देखने क  दमल सकती हैं। 

जेल की दजंदगी और स्वास्थ्य पर असर 

जेल का जीर्न आम जीर्न से पूरी तरह अलग ह ता है। कैददय  ंक  न त  संतुदलत प षण दमलता है, न पयावप्त 

साफ-सफाई और न ही पयावप्त स्वास्थ्य सुदर्धाएं। भीड़भाड़, मानदसक तनार् और सीदमत शारीररक 

गदतदर्दधय  ंके कारण कैददय  ंमें कई तरह की स्वास्थ्य संबंधी समस्याएं उभरती हैं। 

टीबी (Tuberculosis) 

जेल में र्ेंदटलेशन कम और भीड़ अदधक ह ने के कारण टीबी सबसे आम बीमारी है। WHO की ररप टव के 

अनुसार, जेल में रहने र्ाले व्यस्किय  ंमें टीबी का खतरा सामान्य आबादी की तुलना में 10 से 20 गुना अदधक 

ह ता है। 

स्किन संबंधी बीमाररयां 

साफ-सफाई की कमी और अदधक कैददय  ंके साि रहने से िेबीज, फंगल इंफेक्शन, खुजली और दाद 

जैसी त्वचा की समस्याएं आम हैं। 

मानदसक स्वास्थ्य (Mental Health Issues) 

लंबे समय तक कैद में रहने से दिपे्रशन, एंग्जायटी, पैदनक अटैक और दसज फे्रदनया जैसी गंभीर मानदसक 

बीमाररयां ह  सकती हैं। नेशनल ह्यूमन राइट्स कमीशन (NHRC) की ररप टव में जेल  ंमें मानदसक स्वास्थ्य 

समस्याओ ंके उच्च स्तर क  दशावया गया है। 

पाचन संबंधी समस्याएं 

जेल का साधारण और पौदिकता से खाली खाना, पानी की कमी और खराब िाइट से कब्ज, एदसदिटी, 

अल्सर और दलर्र संबंधी र ग आम हैं। 
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सांस की बीमारी 

धूल, नमी और गंदगी के कारण कैददय  ंमें ब् कंाइदटस, अथिमा और अन्य फेफड़  ंकी समस्याएं देखी जाती 

हैं। 

हाई ब्लि पे्रशर और िायदबटीज 

लंबे समय तक मानदसक तनार्, गलत खान-पान और शारीररक गदतदर्दधय  ंकी कमी से हाई ब्लि पे्रशर 

और िायदबटीज जैसी लाइफस्टाइल बीमाररयां बढ़ सकती हैं। 

ज ड़  ंऔर हदिय  ंकी समस्या 

सीदमत थिान और शारीररक गदतदर्दध की कमी के कारण शरीर में जकड़न, ज ड़  ंका ददव  और आिवराइदटस 

जैसी समस्याएं आम हैं। 

एनीदमया और कुप षण 

जेल का भ जन अक्सर प षक तत्व  ंमें कम ह ता है, दजससे आयरन, दर्टादमन और प्र टीन की कमी ह  जाती 

है। खासकर मदहलाओ ंऔर युर्ाओ ंमें एनीदमया ज्यादा देखा जाता है। 

आंख और दांत  ंकी समस्या 

लंबे समय तक सही हेल्थ चेकअप न दमलने के कारण आंख  ंकी र शनी कम ह ना, दांत  ंमें ददव  और मसूड़  ं

की समस्या भी आम है। 

िॉक्टर क्या कहते हैं? 

िॉक्टसव के अनुसार, लंबे समय तक जेल में रहने र्ाले कैददय  ंमें मानदसक तनार्, टीबी और स्किन दिजीज 

का खतरा सबसे अदधक रहता है। भीड़भाड़ और स्वास्थ्य सेर्ाओ ंकी कमी इसका मुख्य कारण है। ऐसे 

मामल  ंमें समय-समय पर मेदिकल स्क्रीदनंग और मानदसक स्वास्थ्य की काउंसदलंग बेहद जरूरी है। 
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सूर्या हयांसदय के परिजन ां से मिले ियनवयमिकयि आर् ग के सदस्य 

परिजन ों ने लगाए फजी मुठभेड़ औि पुलललिया हत्या के आि प, लनष्पक्ष जाोंच की माोंग 
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ललमलिया थाना के्षत्र के डकैता गाोंव पहोंचे िाष्ट्र ीय मानवालिकाि आय ग के िदस्य लवमल उप्पल एवों िोंजीव 

कुमाि ने हाल ही में कलथत पुललि एनकाउोंिि में मािे गये िूयाा हाोंिदा के परिजन ों िे मुलाकात की औि 

घिना की लवसृ्तत जानकािी प्राप्त की. िूयाा की माों नीलमुनी मुमूा औि पत्नी िुशीला मुमूा ने आय ग क  बताया 

लक िूयाा एक िामालजक कायाकताा था औि चाोंद भैिव आवािीय लवद्यालय का िोंचालन किता था, लजिमें 

किीब 300 बचे्च पढ़ते हैं. उन् ोंने कहा लक िूयाा गिीब ों औि अिहाय ों की आवाज बनकि लड़ता था औि 

के्षत्र में ह  िहे अवैि खनन के खखलाफ लगाताि आवाज उठाता िहा. परिजन ों ने बताया लक 10 अगस्त क  

पुललि ने उिे देवघि िे लगिफ्ताि लकया औि उिी िात उिकी हत्या कि दी गयी. अगले लदन पुललि ने उिे 

एनकाउोंिि में मािे जाने की झठूी कहानी गढ़ी. नीलमुनी मुमूा ने कहा लक एनकाउोंिि स्थल पि लकिी क  

जाने नही ों लदया गया, शव क  देखने तक नही ों लदया गया औि प स्टमािाम के बाद शव पि जलने के लनशान 

भी लमले. परिजन ों का दावा है लक िूयाा बीमाि था औि लकिी भी हालत में भाग नही ों िकता था. उन् ोंने आि प 

लगाया लक पुललि ने प्लालनोंग के तहत िूयाा की हत्या कि कहानी िची है. मानवालिकाि आय ग के िदस्य ों ने 

कहा लक वे हि लबोंदु पि गहिाई िे जाोंच कि िहे हैं औि िाक्ष्य भी एकत्र लकये जा िहे हैं. उन् ोंने आश्वस्त लकया 

लक पूिी जाोंच के बाद ही िच्चाई िामने लायी जाएगी. इि घिना ने के्षत्र में आक्र श औि िवाल ों का माहौल 

पैदा कि लदया है. परिजन औि स्थानीय ल ग िूयाा की मौत क  लेकि लनष्पक्ष न्याय औि िीबीआई जाोंच की 

माोंग कि िहे हैं. 

लडस्लेमि: यह प्रभात खबि िमाचाि पत्र की ऑि मेिेड नू्यज फीड है. इिे प्रभात खबि डॉि कॉम की िीम 

ने िोंपालदत नही ों लकया है 
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